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The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair)

st A ow avm (fgar) s s ET
& faq zrgw @foq

PROPF. K.K. TEWARY (Buxar) : Hun-
dreds of innocent Tamils are being butcher-
ed by the Government agencies, police
forces and military authorities of Sri Lanka.
South African and Israeli forces are being
used.

(Interruptions)

SHRI ERA ANBARASU (Chengalpattu) :
The matter should be taken up at the UN,
Sir. Military forces should be sent. Gov-
ernment of India should condemn this
matter. The Government should make a
statement and take it at the UN.

MR. SPEAKER : Listen. Listen please.
Now, are you really interested in something ?
Please sit down. What are you doing ?
Will you please sit down 7 You all speak at
the same time.

Nobody listens ; nobody hears, and the
impact is lost. I know the feelings of this
House. I am also myself very much per-
turbed about the situgtion there. They are
our people. We have so many common
things there. Naturally, the consensus of
the who'le House regarding that matter is
very important...I agree with both of you,
Prof. Tewary and Mr. Anbarasu.

2

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Tewary particularly wants to
condemn our Government for its failure.
(Interruptions).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
It may be this Government, or any Gov-
ernment. It is nota question of any party.
The whole House is concerned. (Interrup-
tions)

MR. SPEAKER : Please sit down. If

you don’t listen to me, what can I do about
it?

it et T A (fgare) @ W9 gEgy
JQ A1 g A, Q) AWAT g &Y JTQAT |

AN WEIAY : ATT qIHY A9 T AV &Y
2 1 9g a9 ¥ qrd g 9, A U4 FE9_T
g g SITgaT |

st &t W amEt - AR I
m@m'...(sm)-..

S wad ¢ wEET A g § e,
WEAAQ AN AT GTH |

I want to say that this is a matter con-
cerning all Sections of this House, and I
think I will call a meeting of all of you con-
cerned, about the way we want to discuss it,
or whatever steps you like to initiate in this
House. I will think about it. I think it
will be most proper. Mr. Buta Singh, about
the time when you would like to have the
meeting, please consult the hon. Members ;
and be prepared for it. I will go by what-
ever you say.

SHRI SATYASADﬂAN CHAKRA-
BORTY (Calcutta South) : We expect the
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Government to come forward with a state-
ment giving a clear picture about what is

happening.

MR. SPEAKER : Whatever you say we
will do.

SHRI SATYASADHAN CHAKRA-
BORTY : To-day we should do it.

MR. SPEAKER : If you agree on that
point, we shall do that also. During the

meeting you suggest a way out.

PROF. K.K. TEWARY (Buxar) : Gov-
eranment should come out with a statement
on the call Tor civil war....

MR. SPEAKER : That is what I have
said. Let us have a consensus in the meet-
ing, and then we can go ahead with it. There
is no problem. Even at 12.30 you can call
it.

SHRI SATISH AGARWAL (Jaipur) : We
will discuss, in the meceting, the procedure
for discussion. Sofar as the statement is
concerned, it Is for the Government—Gov-
ernment should come out with a statement.

MR. SPEAKER : We shall discussit.
Let it be at 12.30, Mr. Buta Singh.

Wt 7N T AP - ReAc v Ay .

fedt WY |T Q@UI rawAr i

sreqw s . &€ AT aaw Hawa
€ 1 XE¥ ATIF) QAT ¥AT § | A FEN, $T
& | d@ifew ¥ gaF q@ wT AT

oft st Tw ATy o Aifew & g R
¥z X ¥ oy caTr @) fufeer ez 2
aFa § 1

seqw WAy : A9 faAT-a9g wEE T
®E!

'"(mﬂ)"'

1 will talk with you,
Leave it to me.

MR. SPEAKER :
and find a way out.

ot Wt T Tt : 2w WY gad W
wifi TR E?

oW wgvea : § i 2 wfvw
SIWEN

-u(m)--.

MR.SPEAKER : Let me do it.
oft g w7 T )

st Qe wey wvm (1Y) © wdve qud &
qg & anqaY SRwwa Tgan g

TR WETT ¢ R THAT TG g1

sigwwxam: & ag sg wigfe
AU qATH §B A 47 AT IJEW wvE foar
R rad arrfew 7 1t wrer @ afew gfY
agreg & afea F wrer &)

WEAW APAT T KA qHAT R |

off & wvy AT A WAvew agari
qEHT FAVEAT 4T

MR. SPEAKER : The Ministry has no-
thing to do with ft.

o vy dwad : fwx fasmas st w@
&Y, rfasror w1 wrer avay o

o) wor wey T AT WRAvAT qg ar

(%) war Frsrfor & s WY ag AT Y
Fa1 3 fr 1980 AT anwaw
NG ATEIX TR AT AW g2
NI A991 @ 99 F fag ToewE
w w7 feaft ufr & of ok ga¥
fead wigi A gugar w1 fAqwo
gom? :

(=) wam aewT ag W FaEdn fie qret
fordr % fapar-fier i & o e wwem
w1 frrareeor w3 faar man & s ITaT
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fwaf gaufo ax g § aur s-w
wig gweaaed § ? 9A%T favwt s
a® &< faqr QI AT faa aid F
qrit faar §, IAFY FaaT g=r T4

ag AT FATET 97 R G L@ (F)
a% Y H*o1E T fRar g1 a9 1981 &
At § ¥ 39T A1 fear gar g &k agh
¢ feda & gt & af  f& g7 wiwA ¥
w7 fFgT g7 ¢ A §A-TF gl & FIA
a§ feqr war @ 1 ¥ IFIT A Fae aifew
¥ Y gaw gur @, IEHT HAAGT A QFAT
g ®Y ) (sgaavE) -

weqw wEiay : AN 17 giax 1 g ag
aTwT Har § fe Faawor T sgaeqr § qar
o @ gar ¢, ag Ifafagas & awd
fefegwe qrea ghar @ alX ag & T a1
!
a The State does it. Their agencies have
to provide the money. They provide it.

That is why it is like this. We want to get
¢ it from the State Government...

st T faeme AT (FTgR) ARV
Q¥E § &1 AW fodr ® A 1 aw
wvad Wz FT a%d § ; #3997 gAT Ag
KT HEY | FAVAT CHT HA § 9§ HFAL
¥ g A AT @ AT W@ TII 9 @A
QT Al T awd fr ag R sz g1

ot e o I FA A TR
S ATAAT ssaer WERT ¥ wra A9y
BFfea gat fawrr & 3@ Qv . FE
fear

(@)

PROF. N.G. RANGA (Guntur) : Isit
a debate or a Question Hour 1 do not under-
stand ? I have got no objection if yoturn
it to a debate. ({nrerruptions)

MR. SPEAKER : Please ait down.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Under what
rule can they do it ? You can compel me
to sit down and I will sit down. But we are
facing a very important question. (Jmrer-
ruptions)

Now, you are doing
What can Ido

MR. SPEAKER :
it against my instructions.
about it ?

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Have Inot got a right to ask
about it ? (Interruptions)

MR. SPEAKER : No, right, sit down
please.

SHRI MOOL CHAND DAGA : Q.
No. 312.

SHRI BUTA SINGH : Now, you must
sitdown. I will answer the question and
while answering the question I will also ans-
wer your queries. I have to explain the
whole thing.

SHRI MOOL CHAND DAGA : 1don’t
mind. You can explain it.

SHRI BUTA SINGH : The bhon. mem-
ber Shri Mool Chand Daga, who is quite a
senior member of this House, should know
that the questions are printed by the Lok
Sabha Secretariat. The Ministry only pro-
vides the information ; and if he bad some
difference of opinion, he should have ssttie-
ed it with the Lok Sabba Secretariat. It is
no use bringing this thing to the notice of
the House and ridiculing everybody. The
Ministry has nothing to do with it.

SHRI MOOL CHAND DAGA : 1 have
already moved the Speaker and he has
agreed and the question had been forward-
ed to you. Please see and find out from
your record. Don’t tell me like this ; I am
not supposed to hear like this from you.

SHRI BUTA SINGH : If he had not

been able to follow the procedure, I can
only say it is a pity.
SHRI MOOL CHAND DAGA ! 1 have

got it in writing.
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SHR1 BUTA SINGH: My Ministry
received the main question and I will read
the main question and I have replied it.
Our Ministry received the questions from
the Lok Sabha Secretariat, only in the form
in which it has been printed in the list and
we have replied it.

MR. SPEAKER : If he had cleared it
with me the question would not have arisen.
Today the question is very simple. We at
our level did it.

(Interruptinns)

MR. SPEAKER : We did it on our

own.

ORAL ANSWERS TO QUESTIONS

gt & qAT@ AYAAT & fag
g™ & fasla qgraan

*3)12. st e ax wrw : wan fwiw
AT ATATA H A TATX F FAT FIA fo ¢
1980 ¥ AFT ATA A% F+d1q FIFT U
QUeYor I TG AYFAT HGAT IF AT AT
& faq veara #) g feant wfr & o
1< ' fpad wral &Y gaer &1 fauswo

o e?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Under the Central Sector ARWSP, grants
amounting to Rs. 10,008.62 lakhs have been
released to the State of Rajasthan from
1980 till date for covering villages identi-
fied as problem villages. 1n addition, dur-
ing 1983-84 an amount of Rs. 750 lakhs was
released to Government of Rajasthan under
the new Central Incentive Schemc based on
performance. Upto 30th June, 1984 out of
19,803 problem villages 13,970 problem
villages have béen covered with at least one
source of safe drinking water.

St g W+T T eq WA, qiAAy
AT A% ATIY 1,076 FAT TIGT @ §
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f&ar ar 1 ag a9 SAvaa Harae A wgr
T | AT 19 Ata faar g, araw fenddz
q | fagr g

The answer is dated 23rd November
1981. It reads as follows :

“During the 6th Five Year Plan the
scheme will be to cover the problem
villages with at least fone source of
drinking water ; and the outlay in the
6th Plan for the rural drinking water
scheme for the problem villages had
been stepped up considerably to Rs.
2700.11 crores compared to Rs. 429

crores of the last Five Year Plan.”
N9y wgT § 5 o2 daasfa Dorar aw
gL T ¥ 41 & qrft ) Iywew w< fxar
STQAT 1'AZ ATIFT A< g 1aa & aye
9% T g % 1984 & avax sma v
I 2 @ § fs aarewa & og g wiw
it a% s3I A FFT g § 193X VT wT
ar s o frarv i ST W s
I9q §, QAT S AT TWMN,
fafan drga sTam @R ftw g sdw

‘wrarzal gy & f g wiw & qrAY frar

A7 ¥ g g wigar § fe A qre
forer & fisad ail & qar fagr ? Ia) amw
qratzTw@ § ar Ag | agi & feq-fex
wiE & gaegr gA H 7§ AR frax Wi
AT GAC E?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : What the hon. Member has
said is absolutely correct. Rs. 2,007 crores
have been allocated in the Sixth Plan period
under the Minimum Needs Programme Rs.
1,407 crores and Rs. 600 crores under the
Centrally Sponsored Accelerated Rural
Water Programme—altogether Rs. 2,007
crores. There is nothing wrong in the ans-
wer given in 1981,

So far as Pali district is concerned, 416
villages have been identified as problem vil-
lages out of which by the 6th of June, 1984,
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\
337 villages have been covered, in 1984.85
fifty-five more villages are going to be cover-
ed. and what will be left over, will be 24
villages which will be carried forward to the
Seventh Plan.

st A 977 T : AETH A2, FATH &7
qarer 7€) & AFHT & IAAT TH 1T T F
Tgr g s war &< ¥ fad F aidi &1 0w
faer ¥ o X< w2 & | fRa® vz 9vq A
aare § ot fr s wTw TE w R g7
FrgaTd ¥ WY oz gaT of § fF g
QT qr Y & w77 /g & fasregeg ?
sTax 377 wiw qqrg § 1 g3 Ia1 afg
fead il & a7 ¥ £¢ @R Teafrad
wia) § 2oz g FArq wQ ? fRad wiay ¥
e srerg Ay« gf @R Fradt aTafa
< g€ ? s ot fedew § A€ aqr awq
aY & qar Afag 1 agi 93 ag AT AN
gt g€ 8, ag & arru) qan A7 TIFAT §

SHRI MALLIKARJUN : I have already
informed the august House that 337 villages
bave been covered. That means the hand
pumps have been provided there. If here
and there there is any fault, itis up to the
State Government to look after it and

rectify it and see that proper steps are
taken.

SHRI MOOL CHAND DAGA : He has
not answered my question. Will you
kindly help me in getting my answer ?

# e ®1 Fq0q TG A 1 F AvA90
&, ATTHY I[EAT T IZT !

How many villages have been provided

with hand pumps ? How many wells have
been dug ?

qreY G AT & EAT QY AT WY SATRT
g1 & | HTYHT TEqT q2T0q FI AT 1 937
Aed w1 qzied A8 FETI1 ‘

MR. SPEAKER :
you cannot ask any more questions.
ruptions)

For your information,
(Inter-

SHRI MOOL CHAND DAGA: My
question is quite different.

SRAVANA 22, 1906 (SAKA)
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MR. SPEAKER : I have told you. If
you do not listen what can I do about it ?

(Interruptions)*

MR. SPEAKER : Nothing goes on
record, whatever he is saying.

MR. SPEAKER : You have to listen.
1 am saying that this problem has to be
tackled by the State Government at the dis-
trict level only. That is why a portion of
this question was not allowed.

SHRI 'SATISH AGARWAL : It isa
misfortune that for millions in this country,
after 37 years of Independence, there are
more than 100,000 villages in the country
which have not been provided with safe
drinking water. We have spent more than
Rs. 300 crores over Planning during all
these years, but in the rural areas this basic
minimum need has not been fulfilled. Look-
ing to the peculiar situation in Rajasthan
where there is scant rainfall this year, and
that there has becn no rainfall in Jaipur,
and rationing has been introduced in Jaipur
city so far as drinking water is concerned,
I would like to know from the hon. Minis-
ter what he is going to do about it. What
time do you fix for providing safe drinking
water for the remaining 6,000 villages, and
looking to the scant rainfall in Rajasthan
during this particular monsoon what are
you going to do with regard to urban water
supply also ? Particularly, those 6,000
villages, will they be covered by the end of
the Seventh Plan or not ? If not, why ?
If so, can you give an assurance ?

SHRI MALLIKARJUN : In the midst
of unfortunate lies fortunate also. It is
fortunate that within three years i.e. in 1980,
the problem villages have actually been
identified as 2.30 lakbs and odd in the
entire country. So far as Rajasthan is
concerned, 19734 villages have been identi-
fied, of which 13970 villages have been
covered. In 1984-85, 2500 villages are going
to be covered. Ultimately 15,000 and odd
villages will be coveted and there will
remain 3000 and odd villages so far
Rajasthan.is concerned. So far as financial
assistance from the Centrally sponsored

*Not recorded.
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accelerated water supply scheme is concer-
ned, we have already given Rs.
107,65,35,000/- including Rs.7.50 crores
under the incentive scheme, whereas under
the minimum needs programme tbe State
Governments have already allocated Rs.
61,18,65,000. The Central and State Gov-
ernments are fully conscious of the fact that
the problem villages are fully coverd. But
due to various factors there may be some
spill over. About tbat I have already
mentioned.

SHRI BUTA SINGH : For scanty rain-
fall they should address the question to
Lord Indra and not to Prime Minister
Indra.

Storage of Foodgraias ia Open in U.P.

+
*313. SHRI KAMAL NATH :
SHRI M. RAMGOPAL REDDY :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether about six lakh tonnes of
foodgrains were stored by Food Corpor-
ation of India in U.P. in the open under
polythene covers due to inadequate storage
capacity available with tbe Corporation ;

(b) the reasons for not foresceing the
contingency and taking steps to store the
foodgrains in appropriate place to safeguard
against rain ; and

(c) if so, steps taken to prevent recur-
rence of such a situation ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) The foodgrain stock kept by
the Food Corporation. of India in the op=n
under pojythenc covers in Uttar Pradesh due
to inadequate covered storage capacity was
5.09 lakh tonnes as on 30.6.1984. Adequate
precautions have been taken to protect these
stocks against losses.

(b) The Corporation had made arrange-
ments for substantial additional covered
storage capacity in Uttar Pradesh. Never-
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theless, the total available capacity fell short
of the requirement during the current
procurement season becausc the procure-
ment and the stock level were much higher
when compared to the previous year.

(c) It is proposed .to construct a capa-
city of 3.69 lakh tonnes for storage of
foodgrains in Uttar Pradesh by June, 198S.
The Corporation would also make’efforts to
hire additional storage capacity from
Central Warehousing Corporation, State
Warehousing Corporation and other sources
to tbe extent available.

SHRI KAMAL NATH : The problem
of shortage of storage space by 6 lakh
tonnes has occurred. UP's place in
production and procurement of foodgrains
is now second after Punjab replacing Har-
yana. This did not happen suddenly. It was
known that production and procurement
were going up steadily over the last several
years. For more than two decades the
problem was one of empty godowns. This
year the problem is of full godowns. As the
problem was known because the production
as well as the procurement were going up,
bow is it that no adequate steps were taken
to create storage capacity ?

The foodgrains had to lie in tbe open and
fire-brigade and other emergency mcasures
had to be taken to wrap foodgrains in poly-
thene. On the one band we are importing
foodgrains and on the other hand we cannot
store them, they are eaten by rats and des-
troyed for other reasons. So, my question
is why was this not known to the authorities
carlier. Was it because of negligence or
dereliction of duty or what was it that led to
such a situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHR1 BHAGWAT JHA AZAD):
Sir, the hon. Member’s question is based on
the presumption that the production and the
procurement of foodgrains in Uttar Pradesh
was going up steadily and, therefore, why
did we not make provision for that ? In
1980-81 the total procurement was 20.84
lakh tonnes, in 1981-82 It was just 21.06
lakh tonnes, that means about 0.22 lakh
tonne more, and in 1982-83 it was 20.04 lakh
tonnes—Iless than the previous year. In
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three years from 1980-81 to 1982-83, the
production was almost steady. 1 must com-
pliment the farmers of Uttar Pradesh that in
the year 1983-84 they had a big leap com-
pared to all the past three years where there
was almost steady production. Procurement
went up by 9.23 lakh tonnes, therefore, it
was a big leap. Not that we did not visua-
lise it, we did visualise because in 1983-84
and upto June 84 we had constructed and
hired an additional capacity of 7.49 lakh
tonnes. But on 1.7.84 while the stock of
foodgrains in Uttar Pradesh stood at 31.8
lakh tonnes, it was just 19 lakh tonnes on the
same day in 1983. So, the leap is quite big,
almost 12 lakh tonnes. It was not so in the
previous year which the hon. Member has
mentioned. But in spite of that, we have
made a provision and the gap is actually five
lakh tonnes. We propose that by June 1985
it should be possible for us to level up, what
we are procuring, with the storage capacity.
The storage capacity does not go up as
quickly as the foodgrains have gone up. We
had the plan, we had the imagination, but I
must compliment the farmers that they beat
all our imagination and construction. That
is the answer for the hon. Member’s ques-
tion.

Secondly, there is no fire-brigade or emer-
gency. °‘CAP’ is a known method of doing
it and we are using it. Now we have remov-
ed quite a big percentage of ‘CAP’ from the
country and reduced it to very small percen-
tage earlier.

SHRI KAMAL NATH : Despite these
cfforts, there is a shortage of storage. It is
not a question of increase in storage capa-
city, which is being created, the ques-
tion is whether, the storage capacitly
which is being created is enough ? In
Uttar Pradesh alone, the gap is ten lakh
tonnes. .The Minister in his answer has just
now said that by June 1985 an additional

capacity of 3.69 lakh tonnes will be created. .

This figure sounds very nice and bcautiful
but the question is that is it enough ? Itis
not enough. The gap is increasing hecause
production will increase procurement will
increase. This is the story about U.P. alone.
What will happen if over the next four or
five years we do not create adequate storage
capacity all over the country ? It is not the
question of U.P. alone, we are envisaging

SRAVANA 22, 1906 (SAKA4)
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increase in foodgrains production in every
State. So, we cannot just look for a crisis
stage to come when there will be a bumper
crop or something of the kind, we have to
look at the entire country. So, I would like
to know what isthe increase in storage
capacity planned for all the regions of the
country because... .(Interruptions).

MR. SPEAKER : Why are you elaborat-
ing so much ?

SHRI KAMAL NATH : He must under-
stand my question otherwisc he will not be
able to answer.

MR. SPEAKER : I think he is compe-
tent enough to understand.

SHRI KAMAL NATH : The point is
that the planning for increased capacity
should not be on hand-to-mouth basis—at
present it is not only on hand-to-mouth but
it is on mouth-to-mouth basis—Thus we will
not be able to bridge the gap. In fact, the
gap will increase. ...(Interruptions).

MR. SPEAKER : Now you put your
question.

SHRI KAMAL NATH: So, I would
like to know what is the strategy for the
whole country ? That is my specific ques-
tion.

SHR1 BHAGWAT JHA AZAD : 1 have
understood tbe question of the hon. Mem-
ber. Now I request him to understand my
reply. The total stock inthe country on
1st July 1984 has been 21.55 million tonnes.
Taking that 85 per centis the coverage in
our storage—that is what we normally do,
though in UP it is 93 per cent coverage we
have made—the total requirement for cover-
ed storage should be 24.5 million tonnes.
The State Governments have got with them
3 million tonnes. So, the requirement is
21.5 million tonnes today, which is the stock
which we are holding, which is the highest
record in the country all these years. Today,
all put together, we have a capacity of 18.64
million tonnes. So, our gap is about3
million tonnes. In the Sixth Plan we have a
target to construct 35.6 lakh tonnes costing
Rs. 190 crores. We have made so far 17.52
lakh tonnes. Our target for the last year,
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if you go according to the Sixth Plan, is
about 18.1 lakh tonnes. But [ am happy to
tell the House that in one year, by June
1985, we shall be able to make 27.57 lakh
tonnes of storage capacity, which will be a
great leap. We have made a crash program-
me. I assure the hon. Member that by next
year it would be possible for us to have
storage enough for what is procured. But,
nonetheless, as UP has done extremely well
—other States can also do it—keeping that
consideration in view for the whole country,
by next June according to the Sixth Plan
target, we bhave made up a crash programme
to make storage capacity for 27.5 lakh
tonnes. It will be good enough for all that
we procure. So, we have a very good pro-
gramme and we are proceeding ahead with
k.

Conversion of Lease bhold plots into free-
bhold plots

*314. SHRI CHIRANJI LAL SHARMA :
Will the Minister of WORKS AND HOUS-
ING be pleased t0 state :

(a) whether Government have consider-
ed the proposal to convert lease-bold plots
in the capital inte ﬁ'ee-l_:old plots ; and

(b) if so, the details of the decision taken
thereon 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a)and (b). The question
of abolition or modification of the lease hold
system relating to residential properties in
Delhi is being examined, keeping in view
various aspects and likely repercussions on
the land tenure system and the social and
financial implications. It is not possible at
this stage to indicate when a final decision
is Tikely to be taken.

SHRI CHIRANJI LAL SHARMA : How
long is this system prevalent in Delhi and
what are the reasons and circumstances that
have led the Government to consider the
proposal to turn lease-hold into free-hold ?
What is the percentage of leasc-hold and
free-hold property in Delhi ?

AUGUST 13, 1984

Oral Answers 16

SHRI MALLIKARJUN : The lease-hold
system has been in vogue from 1911. In
1950 and again in 1960 it was brought be-
fore the Cabinet Commitiee to review the
lease-hold  system. At  present, tae
lease-hold system continues for residential,
industrial and other purposes. Later, in
1977 and 1978 and. theicafter the proposal
was placed before the Cabinet Committee
to see that the lease-hold system is abolish-
ed. No final decision has been taken. In
1980 also it was brought up for considera-
tion. At the moment itis under the con-
sideration of Government whether it should
be abolished or not. The advantage of the
lease-hold system is that it helps to control
the prices, apart from various other factors.
From time to time it has been thought over
aod considered by the Cabinet Committee.
At the moment, it is under examination hy
Government whether it can be abolished
totally or partially in such a way that the
Inov:mmenlal con;rol will remain over the
and.

Presently the Government is thinking on
these lines. But at the moment I cannot
commit to the august House by what time
the Government will be able to take a deci-
sion about it.

SHRI CHIRANJI LAL SHARMA : Sir,
the Hon. Minister has not been pleased to
give the percentage .of lease-hold to free-
hold. That was my first question.

SHRI MALLIKARJUN : Sir, this is
what I have told, whether it is the industrial,
residential or whatever it is...

MR. SPEAKER : You can give the in-
formstion later on after working it out.

SHRI CHIRANJI LAL SHARMA : May
I know from the Hon. Minister by what
time the decision is likely to be taken ? And
once a decision is taken...
'

MR. SPEAKER : He cannot. He has
said it is not possible for.him to say.

SHRI CHIRANJI LAL SHARMA : I’
would put the question in another form.
When the Government is pleased to take the
decision that lease-hold will be turned into
free-hold, will it be a permanent feature ?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
When we switch over from one system to
the other, it is going to remain and whatever

changes in the system are contemplated, they

will be permanent.

SHRI BHIKU RAM JAIN : Is the Hon.

Minister aware that there are a large num- -

ber of Katras, small houses, plots and
thousands of them belong to the Govern-
ment on the so-called lease-hold basis. From
them not even a penny is being collected by
the Government not from this year but for
years together. Is the Government also
aware that while their income is nil, they
are spending a lot of money on the Collec-
tors to collect that so-called lease money ?
Is the Government also aware that asa
result of all this, all those Katras and houses
are in a highly dilapidated condition ? Dur-
ing the rains the Goveroment has to incur a
lot of expenditure for repair of these houses
which are owned by the Government in the
shape of mulba only—since because of the
lease-holding the entire thing is owned by
the Government. Would it not be advanta-
geous to the Government to pass it on to the
poor people who are living there for cen-
turies ? This system started some time in
the Mughal period. With somebody paying
two paise a month, somebody paying one
anna a month and somebody paying Re. 1/-
a month, your collection charges may be
Rs. 10/- a month. So, how long will Gov-
ernment take to unload this burden of ex-
penditure in lieu of convenience that is
likely to be given to the people who are liv-
ing there for centuries.

SHRI BUTA SINGH : Sir, tbis is one
of the main reasons why we are trying to
revise the whole system and bring about a
realistic and workable system. We our-
selves have seen all these Katras and we
know that this is exactly the problem. So,
we are trying to see that this old system is
done away with and a new system with the
minimum restrictions is allowed in Delhi so
that the people of Delhi have a sense of
having their own houses.

SHRI BHIKU RAM JAIN : In view of

the Government having agreed to it, when /
are they going to doit ? They have been .
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saying that this is under their consideration
since 1981.

MR. SPEAKER : He cannot say. He
has already said so.

PROF. MADHU DANDAVATE : The
new Mughals will take their time !

= srew fagrd aqd : seqw WPy,
1980 & a9 & fageit F AIfeasl ¥ qray
foar 7ar ar fs 9 es F A Pez F
g« faar smoar 1 gg arer FI9RWT Ak
¥ fazs srefras & gamal § @ Qguar
T4T | F4T ag AAAT S fF FIIT FAY
959 §9 $29 F AW dwifad qEEl O
faar 7Y frar at a1 ? @XwTTag qam
¥ saud § f5 w7 g% fyar sum i §
wraaT wigar g 5 ¥4 ag dEer gafag
FeFAT AT W g f5 ¥ g7 F 819 qx
firar stre 1 & =rgar g fs amar 21 fag st
mFTaf A

SHR1 SATYASADHAN CHAKRA-
BORTY : Sir, should the words ‘Baba
Buta Singh® go on record ?

MR. SPEAKER : As you say ‘dada’, it
can be a *baba’ also.

PROF. MADHU DANDAVATE 1 That
lends dignity to the Minister, Sir.

st g1 fog - sa® fag lar ¢ s g
HewT AAREY B Ay SN A qqr

I g :

&t szw fagrd mwddt : gw Ay 93 §
afeT 1T TE 93 v

st gz fag : IR M Efe T g §
S S g A, agagT aF A A
fréglsq I § W gH SIS @ 9%
I g1ag T19 @Y 2 f5 fyed
FaT § g 9w frar qr S
TAFNT § aY g T WY T 912 F), €W
IR FANIUFAFAR
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PROR. MADHU DANDAVATE : We
are sure we will implement it.

MR. SPEAKER : Why are you interest-
ed in Delhi ?

TWESHRI SATYASADHAN CHAKRA-

7 BORTY : Sir, this pertains to Delhi. That
is all right. Since the decision is to be taken
by the Cabinet, as the Minister has said,

“Tthere are other regions also in the country.
If the decision is to be taken by the Cabinet
pertaining to Delhi, will it be extended to
other regions because there are lease-holds
also around Calcutta and the land-holds by
the Central Government ? Arc you going
to extend to those arcas also ?

SHRI BUTA SINGH : At the moment
the problem is confined to Delhi and if this
works, then it will welllbe taken by the other
States also.

seaciein fawra qetfagae & Faarf
qfcdrorarit ¥ fag o

. +
®316. =t 7w g afawr :
ﬂ.flzﬂo Ha:

w7 farwrf st ag q@TA @Y O ST
fe:

(%) *17 g7 A fawrd afcsaran &
faq smadein fasm catfaque & qzvr

gt fear g ;

(@) afx g, &Y ag =uw e wal 9T
ferar wrar § &Y< feaan o e aar §

(%) 2 faarf af@semd F1a-@ § &<
IR O A J frT eqrii a gE A e
Y afcoAral & qu @3 §  avdaa:
frast gaofo @+ gnir ; AT

() == afcareael & feax feam
ararfraa i ?
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ate st fewrf a (st swTr @
&3t) : (%) ¥ (7) fagzeq qwr gz g3 TE@r
AT )

faaTo

(%) W gew1T favg d5 3 1961 %
fa=art aftamr & fag #fez agq =0 grea
FWI W

(@) fawx &5 & #fez agr =} 8y wd
o fadga Jurag-ux & few @ FFAIL T
1961 &, AT T 2669.14 fafga
FAAFY AN &1 faew §5 ez qar
240.0 faforan an zad & favg &%
woi &1 afean &7 237 F awe g 3

() favx &% & ggraar gt faT qfc-
YA 9T 14 qufa qT §, I3a% gra-g ¥
g ITH-DA T KAL)

(@) w7 af@ioema & armfera i
feaTat A d& a7 T4 9T G ALY )

IqEG-T%

fava &5 «F aggar & gwIT A L)
AT wat 93 sFaisia fasra w@w (amdo
Ao o) ¥ #fez a1 aFaisdy qafwior
o fawra &5 (arfo @Yo aTTo ¥o) A
fafrss wal gz =gor ) g7 9 Gwaat w)
ammreaa: fava §% g1 9mar )

argo WMo ‘lzo :arr{o o Qo »fez =9
as! #Y srqug srafy afga arawaa: 50 aqt
*Y srafg & faq Nar & | @A 1 sara A
ferar sar ateq #fez A wfxafa = a1 af
gy ufir 93 0.5%, Sfa a¥ &1 agAagar
ues aur @faafa ofw 93 0.759 afaag
&7 Ja1-rTT foar srrar )

arfo @o aATTo WMo : Ao Ao a0
&o T 9 4% T TAF B: AHA A
fratfea 23 & sara ferar omar § i =w@ 4
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aar @fqafa Y a€ ufa g 0.259,

wor grar § 1 @ afafora dfgafea s afa a8 sw-81 A (wz e AY) T
o€ ufrax0.75% SfaadaTAagar gew st g1 ‘

—an€oqdo )udo H1ToSo
QT02308—ATE 0
Qe |

Fanee-aY
U FT qfcaSIAT HT L T qFIIar fava 3% Fr9ega
amg arq/#fez/ & ufw (fafaga of@is@T & qumr
I Ho FAAF T #Y wvra(fafaaq
) e §)
1 2 3 4 5
e 93w 1.9 w2m faard ardedte 145.00 2673
AT waTT &7 faw@) Ao
(do 1251+
arfo Qo)
Towa 1 gEd qocafaaré amfo flo e 175.00 3024
(101 1—3m€ouo)
2. T qegH-I1 ar§o Foqo 172.00 . 3716
(Foftzx)
gfaarm 1. gfcamon fasrd-1n - amdo Eoqo 150.00 2703.6
gf@rT(1319— )
Ao Qo)
Fafew ). wafzw faarf o Foyo 117.64 2445.4
(788—aTS0TT0)
2. safes & fFaarg Aro¥oqo 54.00 650.0
(1116 —a1€0uso)
qgIAUSE 1. @A wgrusg faarg arfofrogo 210.00 3858.0
(954 amrfoudo)
2. APUST I FTIT- ATEoFoTo 32.00 741.60
Arr(dodTTo 1983  AMEodlo 22.00
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2 3 4

5

I T2W

g A

G-

1. 92K IOA ATfodroTo - 83.00
(1078—3arfoqo)

2. IAar ATE-11 Fr€o¥lono’ 105.00
(1397 —arfouo)

1. dorre Fa=r§ arfodtoqo 129.00
(889—=aroudo)

1. ¥ ang Ao oTo
fa=rf 11 (arata
Qi)

1. @0 gotilo, aT¥-  aTEodNono 101.00
wfrs Fega afc-
gyt

2. W AT T L X 10 O 125.00
wTgfrawT

1. W57 I AR afodloqo 140.00
fa=r€ afato=r

- (1108 —am€oqo)

2. 7T W X Fr{oToqo 220.00
fa=r€ af@tsar
(1177—-3am€ouao)

3. 9« (weq w2wm) AoV oo 31.00
v 11 af@sAr
(1288—=TEouo)

1. wearer fa=rf sk
g@ a1z fawra
qfcnsar

(1269—-3m§ouac) arfodNoqo 60.00
(2186 —am§oudo) ATEodoaToFe 20.30

1. yaiar (fagre g amfodtogo 127.00
Iorar) faarg
qf@isar
(1289 —arfoudo)

926.00

1335.60

2215.00

1707.00

2498.00

1950.00

3514.40

556.40

1365.00

7 . 1637.00
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SHRI RAM PYARE PANIKA : Sir,
Part (d) of my question is : ‘the number of

farmers to be benefited by these projects’. If .

it is not possible to give the number of far-
mers, I want to know how many acres of
land have been brought under irrigation by
these projects which have been sanctioned
by the World Bank.

o} TR =eF ASY . g U TH NG

¥ qra 28Y § 5 fray gL Ay Mg ag
Eiwreg g favg 35 & 1961 &
faar€ afcqtaamean & fag ®fex aar =w
sreq w3 @Y 8 ) faex &% ¥ #fe qur
=0} #Y wq gF fAadgq Igrag-uF ¥ XU
T HFEIT 1 1961 § WIRT AIFKR
2669.14 fafaga sraawY I F1 favg
& #fez aar 240.0 fafaga smA+
TN F farg dw won A afrfanr &7 A
g gf 8| fava-35 ¥ agmargra fav
efcrsarat 9T 7 gafa 9 @, 9%
qrEeg ¥ AT IUrag-r H A A€ 15

qfegYsrarat @ arrfeaa @3 arer fearal

Y §&qT AT AT FEWAT AT & |

=t Trw cark qfqer ¢ 37 qf@eErey &
A # fafeT woal ¥ gF ag strawrd fasi
g & Feftg gewrg gy € ar foarge 3
# FiFas geafgd wsal T T qfk-
arsrra #Y fagifea safe & g ady fear
Srar @ 1 Adyr ag g fe dva 1 AW gaafe
wYqreT FIA A farwa o€ &1 wyr =
HZ1ZT 4§ 79<q1 FLA fF AN ST g@ AN
T #fez 1 fa7 wat 9T &, § IaF FFA
qf@iorAre &) §9a 9T U FIQ FT 9479
%3 ? 31 IT%7 fyare dga g
fafaedt & gru g1 of@rsaen st wifae-
fras@ T ?

\

=it gwTw 9w @S sqTST &Y I 0.5
gfama & T =x=or & Fw 20 I F
aYer§ ArdY & 1 T FarAl wY $1€ wfsTg
grif, ) IT®Y gw IS |
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SHRI N. DENNIS : I would like to
know whether foreign experts and World
Bank Team visited these projects to provide -
advisory services. If so. the comments made
by them regarding the manner of execution
of these works.

SHRI P.C. SETHI : There are no adverse
comments.

Nt T faema arEEE : aemw Gy,
fergema & ez faarf afegloag Qe §
ot frey g aEAt & T & A ot aw
q 78 & ardt § &t IAR F1eE TW AT,
I AT IE T 1 Ian fagre & Fry
afealorar WY @, Ff N AY B3 ag g
RE W I@RITTRIE RN N § )1z
FAF T AATITI R Ear A ferar @
FragYr agaafrarg arad fe qgor &
ot afcterarg afiga ot § IE QU w7
AN qa gEQ afcdroaT Y -9 w7 ar
T AE A Y 20 ATA ¥ IA W § IAHY
gfa & fag a1 qam@ FIR § 3k fram
feat & ag Q& & Frdat ?

=it seT wE @S T af@rATEi w2y
STt Q0 A FT FAT9 AT AT @Y Q)

SHRI K. MAYATHEVAR : There are
very noted projects such as Periyar-Vaigai
project in my constituency. These have not
been completed for the last 25 years. I want*
to know from the hon. Minister how many
projects have not been completed in time
and how many projects are incomplete ?
Because these have not been completed, the
World Bank has refused to give loan for
further improvement and official pro-

~ grammes on certain new items.

ot T ae ASY : Fawg dF ¥ wir e
29 *Y 7T ALY fHar AT wg1d FY afe@reET
oY StaT X wgr, afs gawrgslz § 9 IaH
WE g A 7T Aq19 fearsrawm |

SHRI K. MAYATHEVAR : My ques-
tions have not been answered. I want your
protection,
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SHRI P.C. SETHI : Information is not
readily available. It will be sent to the hon.
Member. ’

oft %o ®o faarQt: fagre & & A ¥
% 7g3 frradl § ot os &) arw gAY §
AT fage & T1T o=t w faard 97 a<
it sl &1 97%  argfafteo &
QYFAT Y ) fava % § oy gaafn fagd §
T I F) IqA IT 783 %7 SArgfaa-
HTor fray srar ar ) fage e ¥ @
FIAAT FAFL 7 AI®IT & Q8 1 T
AfeT ¥°7 T T a% IFT AFfA
gt faeit fara® w107 fage £ 40 *wg-
AT T I 9 A1 faal & wgt ;WrEra=
q=T Qv a1, agi g¥ w) feafa ¢ sicag
i o aqag & @ & T Tgwr
fava &% § I gaafa faqa @ § sad qa9F
gatfeas o€ Ao ar A ? afk g
IFF QU 7@ A SR e@pfa J| A g7
T HER?

ot g™ W A . @ If@Aar &
qra-g & A qra ArAsTa A g Afsa ¥
qE aEq Y s gama

Parchase of Edible Oils on High Rates
by State Trading Corporation

: +
#318. SHRI TRILOK CHAND :
SHRI JAGPAL SINGH :

Will the Minister of FOOD AND 'CIVIL
SUPPLIES be pleased to state :
[ ]
(a) whether the State Trading Corpora-
tion has purchased edible oils from inter-
national markets on very high rates which
are being distributed throughout the coun-
try ; and

(b) if so, whether Government have
formulated any guidelines for monitoring
imports and distribution by S.T.C. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
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AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. MS.
SANJEEVI RAO) : (a) No, Sir. Purchase by
State Trading Corporation of various types
of edible oils have been at internationally
competitive rates.

(b) There is a -egular system of monitor-
ing imports and distribution by the Govern-
ment. ‘

st faee a7r : qTeR AT, AT HATA Aga
fawaer § afes orara forg gv & fgar mar @
Iaq A@T qrw qFAr § fs @ 3] oA
wifew A Y T ) QT AT T ¢

“zq1 sy s faw ¥ RAW Y
faafa feg a1 @ g 3«1 ) FFa<-
sy arre ¥ aga swfaw geal a3
TaaT &1

sara fawr war “a@”’ 1 gt ar g v
T A @ srara § Afww w1 Qo T
TATAT AT § i oG A% ALY SASTA T AN
EET-AWAN ATHE F FY F1H) T @AR T |
TH®T A7 ®1r a8 & fF q8o o o uw
|egT § o & w1 d9 @AQadt § gEd
gear woiw N faeq, fasst &, sww
wigae faar man §, ag Y @7 gwaY @)
s NEd deqr § fgrgea arw aw faas,
oY cfeas sras @=dt § IfeT gy
wote R faea wY aY afawre ¥ fear =
gz F1, f6 fgegeara arr ¥ fomm &Y
sfawT ¥4 7l fear—ag & =T =[1gAar
g1 oy siNfena qr ANy A F A
Y deqrt w1 aza faar srar aifgg ar
R Fifadea gt arfgg a1 1 gafag ww
G AT fr s GTAT M AX &7 waAaT @
f& Q7 iwz ¥ Y Arer @ oTar R Ag
a7 &ifgdlus & g 9T @ @dar
Irar § 1 ag ey § A1gar g1

ame T Amfoe gfa dwea & W
A (i WA W AT © JEAN ARG,
AT qIET ®Y FS TAARHT ATH GAY
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2 | SUR g7 drar AR s § fw AT w7 Y
rara argT & gar § ag e fewr w9l-
WA, FAFgUT T F A JS-TE
orezd &H § IAY I [ATHT TewT F
FTETT 9T @AZAT ¢ | FFaiedy o §
e Y Fug gAY agdr w@H )1 fog aug
ngo o &lo FY AT @A M ATIRAFAT
gz & aY JaF fau oF qFfaT FA N
forota wTAY &, I T1g TFET AWM STA §
AT IgF AEIT 9T AT AT TIAT |
v WITA GIFIT &Y AT AT 3 Y
"EqT qHo Ao Hio E 1 wfasy ¥ fag gw
faare T W@ & f& o o a7 fawm,
fgrgeam 3okaw asraw sWRwT Fam@ar
wgr g, adY ag €91 q9r€ AT, A AT qH,
IgET fAqr s A I F grrg F
U FA FL | 57 GEqT A foq gH/ITA
AAFA TTAT N gH X fAame #Tw@ &1

=t forsYw @7z : 7= oY 3 ¥gr FF qHo
&o o & AT FIE gAY Heqr AT A
g g&dt § afea A qra g 12-7-84
1 “stagar’ g, @y arfosay 7 § g0
o —T I Y AT AT F g% AT
q qgelt qTX grEwfaE g7 & TAUW T
fast Y a3 smarT s WY Agafa g @
¥ st Tgan § fF gaT q@ododto al
i@ @ &t i R faw #®51 feg
AT AT gTora & g ?

st WrTAA W Ay : aemer AgiEd, A
it g IuT F aarar fis oY aF W@
AFIT &) AT ATAIT X FY GEqT RS
gfem wrafe @ & Afwa e AT AT-
& A7 ¥ seada S AW snar E—
QI a1 JE@1E, JY Gro o uFo F sfcgar
gaeafa fasl w fear srar § s fraor,
T qATHE QT i3 qfy wArAT wIar
g 1 58fAT T8 93 frsre s @ & s waTag
- =81 7! XT1 R srrava s ot @ao Ao
q"to F ara g, faazor sz qerre weAr am-
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few qfa saraa & qrg &, T QA1 F) Faer
fear s 1 ot gwd wuiw @ fad &
eqr7 93 fgegearT Awas smasw FARWT
Y TAIYAT FT AT § AT ITHY AT FW
¥ faq sd Fat97 § FOY W ogE N
IGFT 17 Q@ faar § ofes @@ agy =@
qEYT & THIEAAL &Y AT FE@T T30
AT 9 F g AT g F1A A T FT
W@ & qaqr IaF g @ ) faaw fFar
JTQIT |

st fasits @z : wow g e WY
sfaw1 fagr a1 agfi—ag FA qoT 41 |

ot WrrEa v song : ¥ qarg ¥ faar
2| THY AT AT ST AT FAT Z |

Proposal for Bhimkund Project

®324. SHRI A.C. DAS : Will the Minis-
ter of IRRIGATION be pleased to state :

(a) whether Government propose to
construct the Bhimkund Project over river
Baitarani during the Seventh Five Year
Plan period ;

(b) the details of the project ; and

(c) when the. construction work is likely
to be taken up hy Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION (SHRI
HARINATHA MISRA): (a) VII Five
Year Plan is yet to be formulated. As such
it is not possible to say whether this project
in the VII Plan of

will get included

Orissa.

(b) Accordiog to the 1980 project report,
the Bhimkund project envisages construc-
tion of a dam at Noapara and two power
houses with a gross installed capacity of
393 MW. The proposal also includes flood
protection measures in the Baitarani Valley
to protect an area of about 1400 sq. km.
The proposal was estimated to cost Rs.
394,38 crores.

(c) Does not arise.
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SHRI A.C. DAS : The proposal for the
Bhimkund project has been pending for a
long time. We are demanding this project
since 1971. Several times, the questions
have been raised in Parliament. May 1|
know from the hon. Minister why is the
Government delaying the construction of
this project ?

SHRI HARINATHA MISRA : As
already mentioned by me, if at all possible, ~
It will be included in the Seventh Plan. The
shape and size of the Seventh Plan is yet to
be finalised. How can I assure that this
project will be sanctioned ?

SHRI A.C. DAS : May I know whether
the Government has taken any policy
decision to ioclude this project in the
Seventh Plae or not ?

SHRI HARINATHA MISRA : About a
thing which is in a fluid state, no Minister
can possibly assure that it is going to be
included in the Seventh Plan. Nobody
knows yet whether the Seventh Plan will
include such projects or not. So, it is not
possible for me to give an answer to
this.

SHRI ARJUN SETHI: May 1 koow
from the hon. Minister how many times this
project has been submitted by the State
Government to the Centre and how many
times it has been examined in the C.W.P.C. ?
This is not the question of the Seventh Plan.
It has been under consideration since the
Fifth Plan.

MR. SPEAKER : That is why he said
that it was not possible for him to say any-
thing. Don’t you see the reason, why ?

Per Capita Consumption of Fish

*326. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
AGRICULTURE be pleased to state :

(a) the per-capita consumption of fish
in the country as compared to its consump-
tion in other countries ;

(b) the measures being taken by Govern-
ment to increase per capita consumption of
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fish ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) ¢ (a) On
the basis of 1778-77 averages, the per
capita annual consumption of fish in India
was 3.2 kg. against the world average of
12.3 kg.

(b) and (c). Government: have taken
steps to popularise fish and fish products
through better marketing and diversification
of product. Fish culture in ponds, tanks and
reservoirs has been encoutaged to increase
the availability of fish to the local popula-
tion. Cold storages and appropriate distri-
bution system suited for a perishable com-
modity like fish have been developed.

For increasing fish production and there-
by raising the per capita consumption of
fish, Government have taken steps to deve-
lop fish culture on scientific lines in inland
waters, brackish water farming in coastal
area and better exploitation of the marine
fishery resources. ’

WRITTEN ANSWERS TO QUESTIONS

Estimate of the Centrally Sponsored
Acclerated Rural Water Supply
Programme for Kerala

®*315. SHRI A, NEELALOHITHA-
DASAN NADAR : Will the Minister of
WORKS AND HOUSING be pleased to
state : .

(a) whether Government of Kerala have
requested for sanctioning of the revised
estimate of the Centrally Sponsored Accele-
rated Rural Water Supply Programme ;
and

(b) if so, the details thereof and the
actién taken thereon ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
(a) and (b). Chief Engineer, Public
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Health Engincering Deptt., Kerala made a
reference to Adviser, CPHEEO, Ministry of
Works and Housing on 7.7.82 requesting
for technical approval of revised estimates
for ARP Schemes. The request could not
be acceded to since the CPHEEO does not
sanction revised estimates. This was con-
veyed to Chief Engineer, PHE Deptt.,
Kerala on 25.8.82.

Deterioration in Cotton Varieties

*317. SHRI K. RAMAMURTRHY : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the names of cotton varieties which
are in use in the country ;

(b) how many of them bave shown
deterioration in quality primarily because
of the mixing of seeds ;

(c) whether the prestigious Liverpool
Cotton Association has cautioned that too
many varieties lead to mixing which inevit-
ably tells upon the quality ; an.d

(d) what endeavours have been made by
Government to denotify certain varieties in
the interest of both growers at home and
overseas importers ?

THE MINISTEP. OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) A State-
ment is attached. :

(b) None of these varieties ‘has shown
deterioration in quality because of the
mixing of seeds. '

(¢) Nosuch warning has been received,
but Government are aware of the problem.

(d) Under the Cotton Control Act,
State Governments have power to declare
protected areas where only specified varie-
ties can be grown.

SRAVANA 22, 1906 (S4AKA)

Statement
S.No. Name of the
variety/hybrid
1 2
1. Suvin
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1 2

2. DCH-32

3. Varalaxmi

4. JKHY-11

s. MCU-9

6. MCU-s

7. " MCUS-VT

. 8. H-4
.

9. Khandwa-3
10. PKVHY-1
11. Sowbhagya
12. KCH-1
13 Hybrid-6
14, Badnawar-1
15, L-147
16. JKHY-1
17. B 1007
18. DHY-286
19. K-8
20. Amravathij
2[. Krishna
22, Saraswati
23, Narmada
24. Khandwa-2 |
25. SRT-1
26. AKH-4
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1 2 wen? fawrf site s s afdiomn &
fag aa-yfa siafm wd W
n. Sangam qEq TR T FENT
28.  MCU-6 _
*319. =it Teita fag wikar : gar g s
29, K9 ag TaATY & T HT fiw :
30. MCU-7
(%) a1 ®° YT F) ABY TITW FEFIL
3. Fd ¥ a7 wfa w) W fa=rf agqr o« s30T
L2 LH-312 af@rera & fae wsa & fasrg fawra =)
33. Ganganagar Ageti saft@ s F Ik A w1 geaqrg faar
34. C-Indore-1 1
3s. Digvijay . . .
(@) afz gf, aY S99T ®q1 FaaIH ]
36. Pramukh agg?
37. Jyoti ' . w . ~
28 Y1 vfa daem & g @at (st oW
) weaT) : (%) S, gt )
39. AK-277
40. Laxmi (&) W @R & s&@E 9T qafawy
41. Hampi fawTT A9T VST IR & QoW § fAaA
4. Jayadhar FEW B
4. H ™ Sapply of Foodgrains to Karnatak:
44, Bikaneri Nerma “pply of Toolgralan fo Ramatata
45. Maljari *320. SHRI K. MALLANNA : Will the
Mipister of FOOD AND CIVIL SUPPLIES
46. v 797 be pleased to state :
47, AK-235
.. (a) whether Government’s attention has
48. Srisailam . . .
been drawn to the news item appearing in
49. G-6 ‘Business Standard’ dated 14 July, 1984 that
50, Suyodhar Karnataka Govetnment, in a bid to make up
. the short-fall in the ievy collection and to
sk Virnar maintain a buffer stock, is negotiating with
s2. SH-131 Union Government (Food Corporation of
53 G-46 India) for buying a substantial amount of
¢ foodgrains from it ; and
s4. Raichur-53 (b) if so, the details regarding the quan-
5s. Ekpath tity of foodgrains demanded and supplied
6. Lohit by Central Government to Karnataka ?
57. G-27 THE MINISTER OF STATE OF THE
58 LD-133 MINISTRY OF FOOD AND CIVIL
" o SUPPLIES (SHRI BHAGWAT JHA
59. Deviraj AZAD): (a) and (b). Yes, Sir. The
60. G-22 Karnataka Government has shown interest
jn the commercial purchase of about 30,000
61. LRA-5166

tonnes of export quality rice from Food
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Corporation of India to supplement the
stocks needed for public distribution system.
The matter is under consideration of the
Pood Corporation of India.

wrg st & g i faaco a¢ sfaaw

%321, TATHY LFAAN :
s} TAAATY QIART MER ¢

w41 @re AR anfew qfa qat ag Tam
&Y Far H fw

(%) =37 w1t 7 fgrgeama @ra aw
farm gra @i A=) &1 Frard A faaor
%3 q3 gfasg «r fear § aqar ag &9
sy [T fAra ®Y & faar § ;

(@) afz gf, oY ag g9ea w14 a7 USA
saTR faarm Y @ aYq 3 &1 Far sifasa

g

(%) #ar gTHIT TG AAT F FATAG AR
faqewr &1 ®1w fgrgeaqra ofeasw  sriger
fafwde #Y a¥ed & gwa 9T g faare &%
wWE; e

(9) afz g, N wF a1v fog Qe ¥
are ¥ Y frat AT feg aX 97 sana
&Y streat AT faafca Y g ?

. e amfos gqfa smaa & wew
WY (St W WY STTR) (%) @IS
A fgrgearT Joad aige s9RwA fao
1EIT @I AW & arard % fagrwr $37 q¢
‘wrE wfady A8 @rar @ s g F1F ST
=R farw g fear st w@r g sy
a1 frar fraFay, 1978 & Sa @
ael & srrard F wrilezwr # ardg ¥ ag

F1d $T W@ § 1 0w N e, BN ot

fergeara &faas sraew ®ITRWA o &
far faar war &, ®) « @t A & snqra
- & g TSy sarqr fmw & qig-ary wdt-
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o sfawn & v & wifas fear marg)

(@) o+ a% qIU ATAIT ASA AT
e g fRgr @t @ 9T, #gifE avm
FIT fagq &1 UeATFO w14, 1984 B
far aar

-

(1) aFrT g =i F snava ao faq-
W7 F wg H fgrgeaa afodas smasw
FARWT o w7y alad F wwA g2 fa=n<
FIERI

(%) ag #d fm gu AN
geaedY amava® gfreng o) frg oA &
AT 9 fwar SrQar i

Openiog of Super Bazars outside Delhi

*322, SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether with a view to supply quality
commodity at fair price to the consumers
Government propose to open Super Bazars
outside Delhi in various parts of the country
to hold the price line in urban and rural
areas throughout the country ; and

(b) whether help and assistance would be
made available to unemployed educated
youths who come forward to open Super
bazar branches in districts, towns and semi-
urban areas ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (a) and (b). The Cooperative Store
Ltd., Delhi, is a registered consumer coopera-
tive society generdlly known as ‘‘Super
Bazar”. At many State capitals and other
cities of the country such cooperative consu-
mer stores have been functioning and are
popularly named as Super Bazar, Janata
Bazar, Sahakari Bazar, Sahakari Bhandar,
Apna Bazar, Apka Bazar, Naya Bazar etc.
The Central Government has formulated
various schemes in the Sixth Plan for deve-
lopment of consumer cooperatives in the
urban areas. Under these schemes, financial
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assistance is being made available to State
Governments to assist the consumer coope-
ratives for setting up of Department Stores,
large/small sized retail outlets, to the State
Consumer Cooperative Federations for ex-
pansion and diversification of their business,
assistance for rehabilitation to weak/sick
consumer cooperative stores and setting up
of consumer industries. The Central Govern-
ment is also implementing a Central Sector
Scheme for assisting Primary Agricultural
Cooperative Society/Large Size Multipurpose
Cooperative Society to undertake distribu-
tion of consumer goods in the rural areas.

The financial assistance for opening of
Super Bazar is given to a cooperative socie-
ties registered under Cooperative Societies
Act of different States and as such financial
assistance is not available to any individual
for opening of Super Bazar.

Surprise Checks At FSD, Shaktinagar,
Delbi

®323. SHRI BHEEKHABHALI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to refer to Unstarred Question
No. 8346 re : malpractices in FSD, Shakti-
nagar of FCI, Delhi on 23 April, 1984 and
state :

(a) whether CBI has made surprise
checks in the depots of FCI and at receipt
point rail head Subzimandi, Shaktinagar,
Delhi ;

(b) if so, the total number of such
checks, raids made so far and number of
persons held responsible, if any ;

(c) whether enquiry has been completed/
initiated against those erring officials work-
ing at rail head Subzimandi/FSD, Shakti-
nagar, Delhi ; and

(d) ifso, the details of enquiry report
and action taken against the erring officers,
if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI - BHAGWAT JHA
AZAD): (a) Yes, Sir.

(b) to(d). One surprisc check by C.B.I.
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was conducted on 25th April 1984. Two
officials of FCI were found responsible for
difference in weighment in respect of food-
grain stocks issued to a Fair Price Shop. In
one case the difference was 16.5kg. of rice
and in the other 2.3 kg. of wheat. Discipli-
nary proceedings have sirce been initiated
against these two-fficials for their negligence
in weighment.

Irrigation Projects of Tribal Sub-Plan
Areas of Madbya Pndesl,

*325. DR. VASANT KUMAR PANDIT :
Will the Minister of IRRIGATION be
plcased to state :

(a) how many major and medium irriga-
tion projects were formulated in tribal sub-
plan arcas of Madhya Pradesh State, the
year from which they started and the pro-
gress achieved till June, 1984 ;

(b) whether the irrigation projects under
tribal sub-plan are tardy in progress due to
the State Government’s failure to allot suffi-
cient funds and priority to them ; and

(c) how many pf the above projects have
already beecn completed, how many will be
completed in Sixth Plan and the targets in
the Seventh Five Year Plan ?

THE MINISTER OF PLANNING AND
IRRIGATION (SHRI P.C. SETHI) : (a)

The available information is given in the

Statement attached (See Cols. 41—46).

(b) Tbe State Government have provided
higher outlays for the tribal sub-plan pro-
jects compared to the approved outlays of
the Sixth Plan. However, escalation of cost
of the projects is affecting the progress.

(c) Nine medium projects have already
been completed and two more are likely to
be completed during the current plan period.
The VIith Plan of the State is yet to be fina-
lised and as such it is not possible to indi-
cate targets for completion.
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Inclusioa of Kargil District under the DDP

*327. SHRIP. NAMGYAL : Will the
Mi nister of RURAL DEVELOPMENT be
pleased t0 state :

(a) whether an inter-departmental group
is studying the issue of re-inclusion of the
whole district of Kargil of Ladakh under
the Desart Development Programme ;

(b) whether the said group has been asked
to submit its report within two to three
mootbs (as on February, 1984) ;

(e)ilso,-hnhutboreomollhc‘

inter-departmental group bas aince been
received ; and

(d) the time by which the final decision
for re-inclusion of Kargil District under
Desert Dewelopment Programme will be
taken and if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIMATI MOHSINA KIDWAID) :
(3) An inter-departmental group is consi-
dering this question alongwith similar
represcatations from some otber States
also for inclusion of bpew arcas under
Drought Prooe Area Programme/Desert
Development Programme.

(b) Yes, Sir.

(c) No, Sir. Some State governments had
to be given estra time for furnishiog

relecvant particulars.
(d) 1t is cxpected shortly.

Permission (o Vasaspati Usits to Utilise their
Capacity for Makisg Hard Otle

*328. SHRIMATI GEETA MUKHER-
JEE : Will tbe Minisier of FOOD AND
C1VIL SUPPLIES be pleased 0 state @

(a) whether vanaspati oaits are also given
general permission to utilise their capacity
for makiog hard oils used in soap manu-
facturiog ;

(b) whetber large scalc scap manufac-
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turers are required to use non-edidle oils
for making hard oils which are eventually
used for soap manufacturing ; and

*  (c) if 50, the reasons for giving a blanket
exemption to the vanaspati umits to utilise
their capacity for soap manufacturing to
the extent they like 7.

THE MINISTER OF STATE OF THR
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : (s) Athough, vanaspati mpits -are
senerally allowed to manufacture industrial
bard oils used in soap making, they can
do so only on a specific permission issued
by the Directorate of Vanaspati, Vegetable
Oils and Fats under the VOP (Cootrol)
Ordez, 1947. The permission lays down the
oon-edible oils which can be used as well
as the period during which such maoufa:-
ture can be undertaken.

(b} Yes, Sir.

(c) Does not arise.

Study os Flood Coatrol Measures is
Mabasadi

*329. SHRI BRAJA MOHAN MOHAN.
TY : Will tbe Minister of IRRIGATION
be pleased to state :

(a) whetber any studies were undertaken
recently by the esperts of Government of
Indis or Internatioral experts about flood
coatrol measures in Mahanadi Vallkey io
the light of experiences of 1982 Mahanadi
fiood which created havoc in  Pusi, Cuttack
aod otber districts of Orisss ;

.

(b) if so, details thercof ;

(c) whether Government propose to take
any immediate measures t0 meet the flood
havoc io Mahanadi river of Orissa ; and

(d) if so, the details thereof ?

THE MINISTER OF PLANNING AND
IRRIGATION (SHRI1 P.C. SETHI): (a)
and (b). Recognising heavy floods occur in
the Mabanadi devastating the deltaic region
of Orisss, the Government of India have
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advised the National Water Development
Agency to carry out necessary investigations
for storage reservoirs on river Mahanadi
and its tributaries with various possible
alternatives with a view to have effective
flood control and optimum utilisation of
fts waters,

(c) and (4). Government of Orissa have

reported that after the floods of 1982, a
division has been created to survey the
possibllites for locating a second dam below
Hirakud.

The Government of India has also
sanctioned a scheme for establishment of
a flood forecasting network in Mahanadi
basin under the Central Water Commission.
Flood control being a State subject, the
responsibility for planning and execution of
the flood control measures rests with the
Government of Orissa.

Assistance (0 Greater Cochia Development
Aauthority of Kerala by Central Agencies

®330. SHRI XAVIER ARAKAL : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) the amount of money given to the
Greater Cochin Development Authority of
Kerala from the Central agencies and the
purpose for which it was given ;

(b) the steps being taken to ensure that
the amount is used for the same purpose
and repayment is made ; and

(c) whether Government propose to give
more money to Greater Cochin Development
Authority, and if so, the details thereof 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOU SING (SHRI BUTA SINGH):
(a) Under the erstwhile Central Scheme for
Integrated Development in Metropolitan
Cities and Areas of National Importance,
which was in operation during the Fifth
Five Year Plan, the town of Cochin was
given Central assistance to the tune of
Rs. 3.57 crores on matchir.g basis.

As per the guidelines, the components
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for which the Central Loan assistance was
given are as under :—

(1) Water supply, drainage and sewerage,
including garbage disposal ;

(ii) Land acquisition and development,
Sites and Services ;

(ili) Traflic and transportation (excluding
traffic unit like buses) ;

(iv) Slum improvement ;

(v) Medical facilities in terms of mobile
vans to improve preventive health
facilities ; and

(vi) Parks and play grounds.

A sum of Rs. 11.13 crores has been given
as loan assistance by the Housing and
Urban Development _Corporation for
construction of 15,357 EWS/LIG/MIG/-
HIQG houses, etc. and also for the develop-
ment of 562 plots for LIG, MIG and HIG
categories. The total project costs Rs. 2§
crores.

(b) The State Government have intima-
ted that the amounts of Rs. 3.57 crores
and Rs. 11.13 crores have been spent for
the purpose for which they were sanctioned.

While the amount due under Integrated
Urban Development Programme has been
paid only upto 31st March, 198], the
amount due to Housing and Urban
Development Corporation has been cleared
upto 31st March, 1984.

(c) With the exception of loans being
given by the HUDCO for the schemes
implemented by the Greater Cochin Deve-
lopment Authority, there is no other
proposal of the Government to give money
to the Development Authority.

No Obljection Certificate for Slum Improv-
meot Works in Bombay

*331. DR. SUBRAMANIAM SWAMY :
Will the Minister of WORKS AND
HOUSING be pleased to refer to the roply
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given to Starred Question No. 684 on 16
April, 1984 regarding No Objection
Certificate for slum improvement works in
Bombay and state :

(a) whether the matter has been expedi-
ted and the Nag Objection Certificates
fssued ;

(b) whether the agreement has been
finalised with the World Bank for slum
improvement in Bombay ;

(c) the details of the Slum Improvement
Scheme under HUDCO that csn be
“ implemented in Bombay ; and

(d) the time by which these works are
likely to commence ?

THE MINISTER OF PARLIAMEN.-
TARY AFPAIRS, SPORTS AND WORKS
AND HOUSING (SHR! BUTA SINGH):
(s) No Objection Certificates * for carrying

oet improvement works in stums on lands be-

longing t0o CPWD and Bombay Pcrt Trust
had already beecn issued. Ministry of
Defence have since agreed in princl-
ple for provision of basic amenities
in selected slums oa defence land.
Stums oan lands belonging to ‘the
Department of Atomic Energy are being
re-located by the State Government.
With regard to other stums oo Central
Government land, the State Government
has to pursue the matter with the concerned
departments of the Ceotra! Government.

(b) No, Sir.

(c) The State Government bas intimated
that no Slum Improvemenmt Scheme bas
been financed by HUDCO.

(d) As slum improvement is a State
subject, it is not pomible for the Govern-
ment of India to indicste any time-schedule

in this regard.

Repert of Committee on Forest
Eacroechments

*332. SHRI GIRIDHAR GOMANGO :
Will the Miaister of AGRICULTURE be
plessed 10 state 3
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(a) whether his Ministry bas received the
report of the Task Force on *“‘Forest
Encroachments™ ;

(b) if s0, the main recommendations
made In report ;

(c) the measures taken by his Ministry
to implement the recommendations of the
Task Force 80 far ;

(d) whether the reports on “Shifting
Cultivation™ and “Forest Encroachments
have been sent to the States and Union
Territories for implementing the recommen-
datiom ; and

(e) if so, the guidclines issueg by his
Ministry to the States {n this regard if
any ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a) Yes, Sir.

(b) and (c). The main recommendations
of the Task Force are given in Statement-1,
which is being placed on the Table of the
Sabha. These recommendations are under
active consideration of the Government.

(d) The report submitted by another
Task Force on *“Shifting Cultivation™ has
been sent to the concerned Ststes and
Union Territories for necessary action.

(e) The Nationa! Forest Policy adopted
in 1952 lays down the basic guidolines.
The actionPpoints arising from the reco-
mmendations of the Task Force on Shifting
Cuhiivation are given o Statement-Il,
which is placed oo the Table of the Sabha.
These have also been communicated 0 the
concerned States and Union Territories
for appropriate action.

Statement-1

Main Recommaendations of the Task Force
on Forest Encroachments

() External boundaries of Reserved,
Protected aod unclassed forests
shouid be clearly demarcated on the
ground, if not done slready, under
8 crash programme. These sbould
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be cleared and verified each year
and a certificate in this regard
should be submitted by the Forest
Ranger to the Divisional Forest
Officer every year.

The Forest Guard beats should be
such that jt should be possihle for
the Forest Guard (0 reach the
remotest arca from his headquarter
in one day. It is suggested that the
Forest Guard beats should not be
more than 15C0 ha. in plains and
moderately hilly areas such as
Madhya Pradesh and not more than
1,000 ha. in hilly areas.

Each Divisional Forest Officer
should have a mobile armed patrol-
ling party under a Deputy Forest
Ranger and at least 7 armed guards,
who should regularly °“tour the
external boundarics. Each State
should have one or more battalions
of Provincial Armed Constabulary
(PAC) on the pay rolls of the
Forest Department to requisition it
st any time. Further special pro-
tection squads should also be mobi-
lized for four monsoon months in
vuloerable areas.

Strong extension machioery should
be developed and public, gram
pradhans aod politicalV leaders
should be coostantly educated
about the menace of encroachment
and their support should be mobili-
sed to prevent encroachments in
forest arcas and evict encroachers.

There should be uniform law to
deal with encroachments all over
the country. Encroachment should
be a cognisable and non-bailable
offence. Further the penaity should
be rigorous imprisonment for a
term not less than three months,
which may extend to three years or
with fine not less than five hundred
rupees which may extend to Rs.
5,000/- or with both.

All forest Officers not below the
rank of Forest Rangers should be
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empowered to evict forest encroa-
chers. In case of Karnataka the
act has been amended to give this
power presently to the ACF,

Special schemes should be drawn in
each State to form labour Co-
operative Societies of unemployed
people living in areas bordering
forests to wean them away from
forest encroachments. These Co-
operative Societics should be given
work of removal of major and
minor forest produce and work
should be designed for them as soon
as they are formed. Mioor Forest
Produce based industries should
also be started to absorb such

people.

(viil) How 10 deal various types of
eacroachments :

(a) Areas'already dereserved should
be brought under farm forestry
as far as possible. Schemes
such as ‘Social  Security
through Affores:ation’ as prac-
tised in QGujarat should be
widely applied to such areas.

Areas under Forest Villages
should not be dereserved but
should be secttied on long leases
upto 20 years with beritable
and ioalienable rights with the
beneficiaries. This will enable
them to have b=nefits of bank
loans and other development
programmes. Grant of such
\leases or their repewal will
\require prior approval of the
}Centrnl Government under
Section 2 of the Forest (Conser-
vation) Act, 1980. Attempts
should also be made to bring
these areas under Farm Fores-
try or under such schemes as
“Social Security  Through
Afforestation”. Permanent
buildings such as schools, hos-
pitals and minimum pucca
dwelling places should also be
allowed in such areas.

(®)

(¢) Encroachments settled on long
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leases but not  dereserved
should not be dereserved. These
wHl require prior approval of
the Central Government under
Section 2 of the Forest (Coa-
servation) Act, 1980 as and
when tbey become due for
renewal. These can oaly be
renewed if the lessees agree to
take up planting of a prescribed
pumber of trees which number
would depend on nain nnd
climate of the areas.

Areas where State Govern-
ments have committed to regu-
larise encroechments prior o
25.10.80 should be leased to
. encroachers only if they agree
to piant the number of trees as
prescribed by the State Govern-
ment depending upon edaphic
and climatic factors. Grant of
leases in such areas will require
prior approval of the Central
Goveroment under the Porest
{Cooservation) Act, 1980.

@

All other egcroachments from
whatever period they are exist-
ing should be got vacated and
planted under a crash peoo-
gramme.

(e)

Joint Sector Ventures under Forest
Development Corporations with
Industries can be considered on
merit for raising captive plantatioos
for industries under required safe-
guards for local rights. Full con-
trols on the plantation area shouid
be with Forest Development Corpo-
rations and in that case these wilt
not attract the Forest (Coaserva-
tion) Act, 1980.

As vast Forest Areas have been lost
doe to pressore of agriculiure and
the country is far short of the objec-
tive prescribed under the National
Forest Policy of having 1/3rd area
under forests, the State Govern-
ments should consider transfer of
revenue lands unsuited for agricul-
tore (o the Forest Department for
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purposes of afforestation.

Shifting Cultivarion

The main action points arising from the
recommendations of the Task Force on Shift-
ing Culiivation, which have been communi-
cated to the concerned Siites and Union
Territories, ase given below :

({)]

m

()]

The programme has to be integra-
ted in terms of :

(a) land based mtixed management
schedule ;

(b) infrastructura! development
particularly roads anhd markét-
ing ;

(c) subsidiary wvocations such as
livestock management, small/
cottage industrics, and piscicul-
ture wherever possible.

The programmeés should be formu-
lated on the principle of watershed
management. However, it bas to
be for the viflage as a whole and
family oricnted.

The collection of data at regular
interval on the extent of problem,
severity etc. is a necemsity. Recom-
mendations of the Task Force for
involving National Statistical Orga-
isation, NRSA, etc. may be accep-
ted. All lodia Soil and Land Use
Survey Organisation should coordi-
nate and watch over the informa-
tion inthis respect similar to other
degradation hazards.

(iv) The population pressure as well as

v

diversion of a section of new geoe-
rations to other vocations should
be kept in view while determining
the scale of project implementation.
It would be desirable (0 mobilise
funds through various sources.

The provision of food depots during
the pestation period of alterpate
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programmes should be considered

to attract jbumias to accept the

change.
(vi) Some arrangement should be made
to prevent further encroachment
on forest lands hy shifting cultiva-
tion for which education of the
people and provision of regulation
wherever feasible could be consi-
dered.
(vil) Rs. 30,000 per family asindicated
by the Task Force may be consi-
dered as unit cost for computation
of Binancial requirements for settle-
ment oo alternative occupations.
(viii) Organisational arrangements should
be revised to coordinate* multi-dis-
ciplinary activities and provide a
singie point planning aod monitor-
ing system.

(ix) Secventh Plan Schemes should be
formulated on the above lines an
amount of Rs. 50 crores be propo-

sed for this purpose.

Non -Export of Onion by NAFED from
Bombay Port

*333. DR.PRATAP WAGH: ,
SHRIMATI USHA PRAKASH
CHOUDHARI 1

Will the Minister of AGRICULTURE be
pleased to state ¢

(a) whether the exports of onion by
NAFED from Bombay port have come to a
halt due to conflict with the dock workers ;

(b) whetber the Federation will disconti-
nue its exports of onioa through all ports in
the country ; and

(c) the steps Government propose to
take (0 solve the problem ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : (a)
and (b). NAFED has indicated that
it has 0o direct conflict with the
dock workers at the Bombay port.
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However, on the issuc of award of contract
for grading and packaging of onionstoa
labour cooperative by NAFED, the Trans-
port and Dock Workers Union at Bombay
boycotted the handling of all export cargo
of NAFED at Bombay Port from the S5th
July, 1984. The extraordinary situation
arising from this boycott was reviewed on
the 9th July, 1984 by thePrice Fixation
Advisory Committee for Onions on which
associate shippers are also represented. In
this emergent meeting, 8 decision was taken
that no further shipment of onions will be
made from any Indian port till the issuc was
resolved.

(¢) The problem has since been solved at
the intervention of Additional Commissioner,
Labour, Government of Maharashtra, on
the 1Bth July, 1984 and NAFED and the
associate shippers have commenced export
operations of onions.

WA FATY NG AW TAA QA JTQ &0y
ayeaay & o w1 Fu foar I

3063. st v fag wmww : w7 Fmfwy
alT sraTe S g AR WY FAT ST O

(%) 1 7A=Y, 1983 ¥ 15 gaTE, 1984
¥ WHT 950 ¥ AW 9TW A9T A SUgA
Weq & Yawia AR sfawfat & o
frad ox AN AT ¢ fFa o I
Wy a1 91 9T fFAY N &7 I A
W7 qT ;

(=) #¥31 ¥ ITFR AT WIAT H
Al &7 IAT G WAAT & AR IJT 9T A
sraar Aff WY ard R ; A%

(1) w1 ST IW ITHA & §6I
azeq & aWl HT IO WA & fadw H0 ?

frafor sYe strame waveg & g s (o
wgeaz e Arfes) : (%) & () g0
Q% € 1 T R AT AWTET 9T W@ @
wrae i
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Inquiry against the Jain Sudh Vanaspati
Compaay

3064. SHRISUBHASH YADAV : Wil
the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether the inquiry against the Jain
Sodh Vanaspati Company in regard to the
mixing of tallow with vapaspati bas since
been completed by Goverament ; -

(b) if s0, the details of the inquiry and
oatcome thereof ; and

(c) opature of sction taken agaimt the
proprietors of the company who have been
found guilty ?

THE DEPUTY MINISTER ‘IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI]
RAO): (a) No case of adulterstion of
vanaspati with tallow by the Company bas
come to notice.

[}

(b) and (). Do not arise.

Strategy for Mazimising the wse of
Fertilizers

3065. SHRI MOHAN LAL PATEL : Will
the Minister of AGRICULTURE be pleased
t0 state :

(a) whether Central Government in
collaboration with the fertilizer industry
have chalked out a strategy t0 maximise the
use of fertilizers ;

(b) i 90, the details in this regard ; and

(c) bow the sirategy is proposed to be
disseminated among the farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR!
YOGENDRA MAKWANA) :(a) and (b).
Yes, Sitc. The Central Government in colla-
boration with the State Govts. and fertiliser
industry launched an intensive fertiliser
promotion programme in 67 seclected dis-
tricts from kharif 1981. The programme
was extended to 104 districts in 1982. The
list of 104 districts sclected togetber with
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‘Lead Manufscturer® ideatified for each
district is attached in the form of s
statement.

(c) The strategy of the programme is
disseminated through field demonstirations,
farmers’ training programmes, soil testing,
organising fertiliser festivals, farmers’ meet-
ings and crop seminars.

List of Districts Selected for Insensive
Fertiliser Production Campeign

Si. State/ Lead

No. District Manufacturer

1 2 3

I. Karasataks

¢ 1. Dharwar® ZUARI
2. Tumkour® ZUARI
3. Raichur® IFPCO
4. Bidar* RCP
S. Kolar® SPIC
6. Bangalore® FACT
7. Hassan® MFL

1. Tasll Nada
8. Dbarampuri® MFL
9. Ramnad SPIC
10. Puddukotiai FACT
11. Tirooelveli SPIC
1. Kanya Kumari SPIC
13. Salem MPL

ITl. Ksrals
14. Mallapuram*® FACT
15. Cannanore® FACT
16. Quilon® FACT

IV. Asdbra Pradesh
17. Scikakulam COROMANDAL
18. Visakhapstoam COROMANDAL
19. Vijayanagram RCP
20. Nalgonda® ZUAR?
21. Medak® FACT



61 Written Answers SRAVANA 22, 1906 (SAKA) Written Answers 62

1 2 3 1 2 3
22. Cuddapah COROMANDAL 61. Bilaspur® IFFCO
23. Chittoor MFL 62. Durg DMCC
24, Nellore SPIC '
25. Adilabad® RCF IX. Bihar
V. Gujarat 63. Purnea® HFC
64. Saharsa® . HFC
26. Mchsana* IFFCO 65. West Champaran HFC
27. Ahmedabad® IFFCO 66. Aurangabad FCl1
28. Broach® GNVEC 67. Samastipur IFFCO
29. Bulsar® GNVFC 68. Darbbanga FCI
30. Gandhinagar® GSFC 69. Bhagalpur HFC
31. Banaskantha® GSFC 70. Patna FCI
32. Panchmabhal® GSFC 71. BEast Champaran® FCI
VI. Rajasthas X. West Beagal
33. Bhilwara IFFCO 72. West Dinajpur® HFC
34. Jaipur SRIRAM 73. 24-Pargana® IFFCO
3S. Udaipur GSFC 74. Birbbum HFC
3i. Bbhanatpur® NFL
37. Alwar® NFL X1. Assam
38. Bhaswan® GSFC
39. Ajmer® SRIRAM 75. Dibrugarh® HFC
40. Jhslawar® IFFOO
41. Ganganagar IFPCO XII. Orissa
42. Chittorgarh SRIRAM
43. Kota® SRIRAM 76. Ganjam IFFCO
7?. Dhenkanal® FCI
VII. Maharashtra 78. Sundergarh® FCl1
79. Phulbani® HFC
44. Aurangabad® IFFCO 80. Sambalpur® COROMANDAL
45. Punc® RCF -
46. Nanded® ZUARI XTI Haryass
P.M. { ]
::: Ollllln::!.d' ;‘CJ:R| 81. QGurgaon NFL/IFFCO
49. Akola® RCF R2. Rohtak NFL
$0. Bhandara RCF 8S. Mabindergarh® NFL
$1. Satara® RCF 84. Hissar IFFO
8S. Jind NFL
2. "o‘hlmb.d. IFFCO i NFL
33. Sagar® GNVFC #. Howmisrpur  NLF
54. Shajapur® SRIRAM -
5. Vidisha® IFFCO
$6. Rajnandgaco® HPC XV. Uttar Pradesh
37. Damoh®* FCl1
$8. Raipur® DMCC 88. Etah SRIRAM
$9. Morena DMCC 89. Unnao FCI ]

60. Tikamgarh HFC 90. Hardoi . 1IEF
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1 2 3

91. Babraich* IFFCO

92. Banda® FCl1

93. Mirzapur® IFFCO

94. Almora® IEL

9S. Pauri Garhwal® FC1

96. Agra GNVFC

97. Badaun IFFCO

98. Fatchpur IFFCO

99. Ral Bareilly FC1 *

XVI. Jammu and Kathair

100. Anantnag IFFCO

101. Kathua® NFL
XVII. Himacha! Pradesh

102. Sirmur® NFL

103. Solan*® NFL

104. Kangra NFL

*Rainfed Districts = 61

Use of Fertilizers in Low Prodectivity
Areas

3066. SHR1 E. BALANANDAN : Wil
the Minister of AGRICULTURE be pleased
to state the steps Government propose to
take to step up the use of fertilizers in low
productivity areas kke Eastern Uutar
Pradesh, Bih:r, Orissa, Madhya Pradesh

etc?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : Various
stops have already been taken by the Central
Government to increase the use of fertilizers
in the country. These inclode adequate and
timely avallability of fertilizer, extending to

the states sbort-term loans for feriilizers and

other agricultural inputs, iocrease in number
of retail sale pointi, intensive Fertilizer
Promotion Campsigh Iin 104 selected dis-
tricts, delivery of fertilizers upto block head-
quarters on Government account, ensuring
favourable cost benefit raiio, organising
input fortnights and free distribution of
miaikits of seeds and fectilizers to small and
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marginal farmers for puises and ollseeds.
The following special sieps have also been
taken in the Eastern States ;

1. Under Intensive Fertilizer Promotion
Campaign referred to above, 9 dis-
tricts in Bihar, S in Orissa, 11 in
Madhya Pradesh and 12 in° Uttar
Pralesh have been selected.

2. An lodo-Britisa Fertiljzer Education
Project is being implemented through
the Hindustan Fertilizer Corporation
Ltd. in 4 districts in Bihar, 4 in
Uttar Pradesh, 4 in Orissa and § in
Madhya Pradesh.

3. A pilot project for increasing rice
production in the Eastern States dus-
ing 1984-85 has been taken in hand
under which minikits of fertilizers

* will be distributed in these States.

4. Eastern States have beco given extra
weightage in the allocation of short
term loans for fertilizers and other
agricuhiural inputs.

5. Special cflorts have been made to
facilitate flow of agricuhural credit in
the Eastern States.

Closere of Sagar Factories

3067. SHRI R.P. DAS : Will the Minis-
ter of FOOD AND CIVIL SUPPLIES
be pleased 10 lay a statement showing :

-

(s) the number of sugar factories that
have been closed so far and the reasons
thereof ;

(b) their installed capacity ; and

(c) their liabilities to the workess and to
the sugarcane growers 7

THF DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES : (DR. MS.
SANJEEVI RAO) : (a), 325 of the 326 sugar
factories that wotked during the 1983-84
season stopped crushing operations as the
main ccushing season was over. However, 3
sugar factories—) in Karnataka and 2 in
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Tamil Nadu have re-started crushing opera-
tions for the special season.

(b) The total installed sugar production
capacity of the sugar mills in thc country,
as on 15.7.84, is 68.53 lakh tonnes.

(c) Ason 30.6.84, the sugar mills in the
country owe Rs. 108.66 crores for the 1983-
84 season and Rs. 19.32 crores for the earlier
seasons. Information about their liabillties
t0 the workers is not available with the
Central Government.

CPWD Manual and Rales Followed by
Agdaman PWD

[}
3068. SHRI MANORANJAN BHAK-
TA : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether the Andaman PWD under
the Union Territory of Andaman and
Nicobar Administration is following the
CPWD Manual and rules in toto ;

(b) if so, whether any order has been
issued by Central Government in this
conoection ; .

(c) if so, the salient features thereof ;

(d) whether Governmeat have revised the
pay scales of draftsmen and surveyors of all
Central Government Departments and a
circular has been issued vide No. F. 5 (59)
B.I11/82 dated 13 March, 1984 ; and

(e) if so, whether the draftsmen and sur-
veyors working in the Andaman and Nico-
bar Islands are covered undcr this order and
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) : (a)
to (e). The information is being collected
and will be laid on the Table of the Lok
Sabha.

Ten Years Plans under Operatioa Flood
in Maharashtra '

3069. SHRI T.S. 'NEGI: Will the
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Minister of AQRICULTURE be pleased to
state :

(a) whether Maharashtra Government
have now drawn up 10-years plan under
Operation Flood 1I from 1 April, 1983
onwards involving an outlay of Rs. 99 crores
which will increase milk production and
processing facilities by about 6 lakh litres
per day ; and

(b) if so, the reasons for such delayed
start and heavy investments proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Maharashtra Government bhas prepared a

. perspective plan tentatively to be implemen-

ted in 19 districts in a span of 9 years at an
estimated outlay of about Rs. 90 crores. The
programme envisages increased milk produc-
tion by 6 lakh litres per day and creation of
infrastructure to receive and handle the
same. The State Government signed the
agreement with Indian Dairy Corporation in
May, 1981. It took some time for preliminary
work like impressionistic survey, preparation
of project report, district-wise sub-project
details etc. Considering the dimensions of the
programme. it has been decided to imple-
ment the programme in three phases and
accordingly implementation was started in
Avril 1983 in Districts of Solapur, Osmana-
bad, Aurangabad as scheduled.

Canteen Run within the Premises of
Triveni Kala Sangham

3070. SHRI D.P. YADAYV : Will the Mini-
ster of WORKS AND HOUSING be plea-
sed to refer to the reply given to Unstarred
Question No. 1596 on 19 July, 1982 regard-
ing misusc of land allotted to Triveni Art
and Sangeet Academies and state : *

(a) whether he is aware that the Triveni
Kala Sangham is running a canteen within
its premises for the past several years and
the canteen is open to geoeral public ; and

(b) thercason why it had been stated in
reply 1o part (b) of the said qucstion that
“‘no cantecen has, however, been constructed
by any of these institutions” when the
Triveni Kala Sangham had been running a
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canteen within its premises for years even
prior to the date on which the question was
answered ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a)and (b). loforma-
tion is being collected and will be laid on
the Table of the Sabha.

News-item *‘India wasts end of poaching
is Exclusively Ecosomic Zese™

3071. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE be picased to state :

(a) whether Government bave seen the
pews-item in Times of India dated June 28,
1984 captioned “India wants end of poach-
ing in Exclusive Economic Zones™ ;

(b) whether behadexptenedenncenn
declining catches at this confercoce duc to

trawier operations ;

(c) if so, the reasons for permitting
foreign licenced bosis in our waters who are
looting OUT marioe resources ;

(d) the stepts being taken to stop posch-
ing 10 our own EEZ ;

(¢) whether complaints of various viola-
tioos by such foreign licensed fishing bosts
bhave been received ; and

(N if so, the reasons for not taking stern
action as advocated at the FAO Coaference

by oar delegation ?

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) ; (a) Yes, Sir.

(b) Union Minister for Agriculture while
addressing the FAO World Conference on
Fisheries Management and Development at
Rome in Jupe, 1984, inter alia, cxpressed
concern on the widening gap between the
World supply and demand of fish coupled
with the declining trend in the growtb rate
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of fish production. He further added that
coastal fisheries was under pressure of over-
exploitation and was under the threat of
depletion by large scale trawler operations.

(c) Permission to charter foreign fishing
vessels has been issued to some Indian com-
panics for exploitation of fisheries resources
beyond 40 fathoms of depth j.e. beyond the
coastal waters. The charter ar: ingement is
envisaged to build a cadre of trained person-
el for opersting deep sea fishing vessels, t0
establish the abundance and distribution of
fish resources, to asecss suitable growth and
sear for economic operations, t0 transfer
technology and to cnlarge the decp sca fish-
iag fieet oo ownership basis.

(d) The Maritime Zooes of India (Regu-
laton of Pishing by Foreign Vessels) Act,
1981, eavisaged stringent punishment includ-
ing confiscation of the poaching vessel. A
oumber of forcign poaching fishing vesscis
bhave been seized and confiscated.

(¢) and (f). Complsints of violation by
foreign chartsred boats are looked into and
appropriate action is taken.

Developmest of Small sad Mediom Towns

3072. SHRI LAKSHMAN MALLICK :
Will the Minister of WORKS AND HOUS-
ING be pleased 10 state :

(a) the number of projects sanctioned in
Orissa under the Centrally sponsored scheme
for integrated development of small and
medium towns Io the Central sector during
1982-83 and 1983-84 ;

(b) the details regarding the amount ear-
marked for the success of this scheme and
whether the whole amount bas been utilised
by the State ; and

(c) the detaily regarding the performance
of this scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE 3DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (a) Two projects

-
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pémely for Jeypore and Dhenkanal towns
fo Orissa were sanctioned during 1982-83
under the Centrally Sponsored Scheme
for the Integrated Development of Small
and Medium Towns. No new projects in
Orisss were sanctioned during 1983-84.

(b) A sum of Rs. 40.00 lakhs or 509, of
the total cost of the project, whichever is
less, Is allocated for each town. On this
basis, a mazimum amount of Rs. 240 lakhs

.
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" is available for all the 6 towns approved in

Orissa. In addition to this, a sum of Rs. 15
lakhs per town is available subject to certain
conditions, for low cost sanitation. Till
31.7.1984 a sum of Rs. 147.27 lakhs has been
released to the State Government. The
expenditure incurred by the State Govern-
ment upto 15.6.84 amounts to Rs. 248.23
lakhs in respect of the Central release and
State’s share put together.

(c) A statement is enclosed.

Statement

- .
Details regarding the performance of Schemes under Integrated Development of Small and
Medium Towns in Orissa

(Rs. io lakhs)
S.No. Name of Project Central Expr. Per cent of Remarks
approved cost assistance as on utilisation
towns released 15.6.84 of fonds
. upto to including
July, 1984 state match- ‘
ing contri-
bution
1 2 3 4 s 6 7
1. Sambalpur 85.66 35.50 45.61 64.24 overall
performance
2. Pur} 80.00 20.00 30.11 75.27 good
3. Balasore 80.06 k7 %y ) 65.30 93.90
- v
4, Rourkela 82.87 35.00 65.27 93.24
s. Jeypore 80.00 10.00 19.96 99.80
6. Dhenkanal 80.00 12.00 21.98 91.58
Total 488.59 14.27 248.23 84.28
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Type IV Quarters uader coastractioa by

CPWD
3073. SHRI NAWAL KISHORE
SHARMA : Will the Minister of WORKS

AND HOUSING be pleased 10 state:

(a) the details of the Type 1V quarters
under construction in Delbi by the Central
Public Works Department for the Ceantral
QGoverament employces ;

(b) the priority date covered for the
allotment of Type 1V quaricrs in Delbi ;

(c) whether generally there is shortage of
Type 1V quariers ; and

(d) if so, the efforts being made tQ cons-
truct more Type 1V quarters 7

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHK] MOHAMMED USMAN ARIF):
(a) 128 type 1V quarters are under cons-
truction in Sector X1, R.K. Puram, New
Dethi.

(b) The date of priority covered in diffe-
rent pools for type 1V quarters as on 31.7.84
i as under :

(i) General Pool 16.8.19%1

(i) SIC Pool 15.10.1963

(iif) ST Pool 20.3.1978

(iv) Ladies Pool apto date
(Single 20d Marrigd)

(v) Teure Pool 29.3.1978

(c) Ason 1.1.84 the shoftage in type IV
‘quarniers in Deihi is 5424 agaiost tbe demand
of 10794.

(d) The proposal for copsiruction of
more type 1V quartiers is being processed.

Representation to Director, Central Rice
Research Institutive, Cutiack

3074. SHRI M.M. LAWRENCE : Will
the Minister of AGRICULTURE be pleased
10 state !
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(a) whether a8 representation dated 2
July, 1984 addressed to the Director, Central
Rice Research Institute, Cuttack has been
received ;

(b) if s0, what are the grievances listed ;
and

(c) whether stepa are being taken to nettle
their grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Some daily rated workers have
requested for recognition for their Sangh,
increase in their wages, provision of living
Quarters and appointment ar regular emp-
loyces.

(c) Their grievances will be redressed to
the catent possible under the rules of the
Indian Council of Agricutural Research
relating to such matters.

Production of Superior Variety of Rice
by IARI

3075. SHRI CHINTAMANI JENA :
Wil the Miaister of AGRICULTURE be
pleased to state :

(a) whether Indian Agricultural Research
Institute has been successfal in producing

superior variety of rice ; .
(b) if so, what is that varicty and its
yield potential per bectare ;

(c) the oames of the States which are
suitable for cultivation of this variety ;

(d) the steps being taken for promotion
and popularisation of cultivation of this
variety ; and

(¢) ibe other measures being taken to
increase the production of rice in the coun-
try to meet the increasing demand and avoid

imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (s) aod (b).
The ludian Agricultural Research Institute



Written Answers

B3

has developed several varieties of rice.
Among these Pusa 2-21 and Pusa 33 released
in the late seventics, possess a yield potential
of 4-5 tonnes/ha,

(c) These varietics have gained popular-
ity in Suates like Utiar Pradesh, Haryana,
Maharashtra, Tamil Nadu and parts of
Orissa, West Bengal and Assam.

(d) A sced multiplication programme
for tbese varieties bas been intensified by the
National Seeds Corporation and the concer-
ned States for making their seed available to
the farmers.

(e) Other measures taken up for improv-
ing rice production in the country include
development of varieties suitable for diffe-
rent stress conditions, discase and pest
resistance, better fertilizer use, identification
of appropriate agronomic practices and pro-
duction of quality seed in adequate quanti-
ties. These measures will enable us to meet
the increasing demand and to avoid imports.

et ¥ wwal e faste v & fag
‘g & g
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¢ raTe W Ty A € g S fe
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@f #, car¥ & fawvrw, gaga cavear
gfaaral anfz & sraam & fag g agr-
gar 2T &1 31-7-84 N feafa & Fgaix
% ou @iwa wel & oo gaA
farm ¥ fag aq § 1

ﬁ“‘ ’
31-7-84 ¥} feafa & argan< gewt grar
Trsaar eftgfagy §1 faao
Tm e wipaww Fograwt
am (erra oy ¥) %%

1 2 3
arE AW 12729.34 219763
waw 563.69 2249
fagre 3616.29 41197
LER] 15009.60 263708
gfarm 5515.76 34301
fearew s2w 846.47 2889
o A wwit 983.18° 2755
watew 8829.09 296067
¥ 7890.69 170821
qeq 2w 8623.77 56078
wgaeg 15144.03 318105
lr.ﬁlg'( 208.66 282
T 3836.85 40320
qurx 5719.39 48493
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1 2 3
XA 14607.13 140574
afvwrg 13015.47 127395
fgn 27.55 290
IJuT AW 17155.32 117971
qfrNmdm® 3527.16 14662
aoTHTT WR
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e aqe 9.00 15
weirry 2663.65 15395
freely 2298.47 14343
gran z'tm aqr
(] 55.78 206
afavd 20826 1341
g : 143084.60 1729150
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Stock Limit of Segar Dealers

3077. SHRI DAULATSINHJI JADEJA :
Wil the Minister of FOOD AND CIVIL
SUPPLIES be picased to state

(s) whether Government bave issued an
ordinance that the deslers dealing in sugar
and kbandsari shouid not keep more than
250 quintals (bags) of sugar and kbandsari
io stock st a time ;

(b) if s0, when it was issued and by which
date it will be effected ;

(c) whether there is resentment amongst

Written Answérs 76

the sugar decalers and they bave requcsied
Government to withdraw this ordinance in
the interest of consumers and public ; and

(d) if so, the details thereof and the
action taken by Goverameat thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a)and (b). The Central Govero-
ment issued an Order, on 22.5.84, under
clause S of the Sugar (Control) Order, 1966
reducing, with immediate effect, the maxi-
mum stock holding limits for recognised
dealers of sugsr and khandsari and also
making it obligatory for them to turn over
their stocks within 10 days of receipt. Under
this Order, the stock limit for sugar dealers
in cities and towns with a population of |
lakh and more was reduced o 250 quintals
except in the case of recognised dealens in
Calcutta and exiended area who impont
sugat from outside West Bengal, fof whom
the stock limit prescrided was 3,500 quin-
tals. For sugar dealers in other towns with
a populstion of icss than | lakh, alower
stock limit of 100 quintals was fixed. The
maximum stock limit in respect of khand-
sarl dealers was fixed as 250 quintals all
ower the country.

(c) and (d). Representations have been
received (rom some of the sugar and khan-
dssri traders and their assoclations suggest-
ing withdrawal or modification of the
aforesaid Order particularly in regard 10 the
ume limit stipulated for disposal of stocks.
The Order wes also challenged in various
Higb Courts and the Supreme Court through
writ petitions Gled by the traders. While
it has been upheld in the Supreme Court
and some of the High Courts, the
cases in some of tbe Courts are stiill

pending.

The Order was issued in the wake ol s
spurt in the prices of open market sugar
aod khaodsari in April/May, 1984, to chock
speculative hostrding by the traders and
ensure avallability of the commodities 10
the conswmers at reasonable prices. In the
interest of the public, it is not proposed to
withdraw these restrictions for the pressat.
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Strategy for Procurement of Jute

3079. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of AGRICUL-
TURE be pleased 1o state :

(a) whether against the tackdrop of
uncertain jute crop during the current raw
jute season following excessive rains in the
jute growing arcas io West Bengal, a meet-
ing of important raw jute procuring and
producing agencies like the Jute Corpora-
tion of India (JC1), BENEED and the
Department of Co-operation and Agricul-
ture, Government of West Bengal was beld
on the 16th July, 1954 in Writers® Building,
Calcutta in order to prepare a procurement
strategy in five raw jute producing districts
io South Bengal ; and

(b) if 90, the outcome of this meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA ) : (a) and (b).
Information is being collected and will be
laid on the Table of the House.

SRAVANA 2?2, 1906 (SAKA)
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Selection of Director of Animal Husbandry
for Andaman Islands

3080. SHRI MATILAL HASDA: Will
the Minister of AGRICULTURE be plea-
sed to state :

(a) whether the Andaman and Nicobar
Administration bad requested the Union
Public Service Commission for selection
of a Director of Animal Husbandry for the
Andaman Islands ;

(b) if so, details asto when the request
was made ; . !

(c) wbether aoy names were received
from the UPSC ;

(d) whether any incumbent was approv-
od/appointed ; and

(e) if oot, the reasons therfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and
(b). Yes, Sir. The request was made by the
Andaman and Nicobar Administration on
21st April, 1983.

(c) Yes, Sir.

(d) and (¢). Since the post had come
under ban, being vacant for more than a
year, the candidate recommended by the
Union Public Service Commission could
pot be appointed. The ban has since been
lifted and tke Andaman and Nicobar Admi-
pistration bas beco permitted to fill up the
vacancy.

Varietal Release Committee

3081. SHRI HANNAN MOLLAH : will
the Minister of AGRICULTURE be pleas-
ed to refer to the reply given to Unstarred
Question No. 9338 on 30 April, 1984
regarding Varietal Release Committee and
state :

(a) the date from when Central Seced
Committee was first constituted functions
entrusted when committee was envisaged
and year-wise functions actually performed
by it ;
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(b) the required quantity of breeders
seed vis-a-vis that produced, crop-wise and
year-wise between 1981-82 to 1983-84 and
anticipated for 1984-85 correspondingly ;

(c) whether no releases have been made
for animals as well as plant varieties ; if 5o,
the reasons therefor ; and

(d) whether Government propose to
oconstitute a high powered committee to
probe and if not, the justiication therefor ?

THE MINISTER OF STATE IN THE

SRAVANA 2?, 1906 (SAK 4)
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) The
first Central Seed Committee was constitu-
ted on the 26th September, 1968. The fun-
ctions specified for Central Seed Committee
under the Seeds Act (54 of 1966) and Seeds
Rules made thercunder are anoexed in the
form of an statement. The Central Seed
Committee is performing its functions assig-
nod to it through regular meetings.

(b) Cropwise and ycar-wise quantity of
breeder seeds produced for various group of
crops since 1981-82 to 1983-84 is tabulated
below :

(Qnty. in gtls.)
Si. Crop 1981-82 1982-83 1983.84
No.
1. Cereals 1943.47 11067.23 7951.85
2. Pulses 574.01 2816.30 1730.90
s Oilseeds 1373.06 2721.12 3860.55
4. Fibres and Otbers 23.73 461.73 10062.80
Total 3914.67 17066.38 23606.10

The target for 1984-85 for production of
breoder seeds for various crops is 29,377
quintals. .

(c) A regular s¥stem for the relcase of
plant varieties exist in the country. How-
ever, there is 0o systcm to release the species
of animals.

(d) Question does not arise.
Statement
Functions of the Ccntral Seed Commitses

The functions of the Central Seed Com-
mittee as given in the Seeds Actare as
under :

(1) Toadvise the Central Government
and the State Governments oo matters
arising out of the administration of

this Act andto carry out the other
functions assigned to it by or under
this Act : (Section (1)

(i) To advise the Central Government
whether a particular kind or variety
of seed should be declared as a “noti-
fied™ kind or variety (by notification
in the Official Gazette) in order to
regulate the quality of seed of that
kiod/varicty which is to be sold for
purposes of agriculture, and is so, for
which State(s) and/or for which
areas thereof. (Section S)

(ili) To advise the Central Government of
about the minimum limits of germi-
nation and purity with respect to any
seed of any notified kind or variety,
and the mark or label to indicate that
such seed conforms to the minimum
limits of germination and purity spe-
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cified and the particulars which such
mark or label may contain ;
(Section 6)

(iv) To advise the Central Government
whether a particular seed certification
agency established in  any foreign
country should be recognised as an
agoncy for the purposes of this act.

(Section 18)

Besides the Sceds Rules, 1968 [which the
Central Government promulgated in 1968 in
exercise of the Powers conferred on it by
Section 25 of the Act, specify the fallowing
functions of the Ceontral Sced Committee,
which are in addition 10 those entrusted to
the Committee by the Act @ |
(a) To recommend the rate of fees to be

levied for analysis of <amples by the
Central and State Seed Testing Labo-
ratories and for certification by the
certification agencies ;

(b) To advise the Central or State Gov-
ermments on the suitability of seed
testing laboratories ;

(¢) To send its recommendations and
other concerning  records to the Cen-
tra]l Government ;

(d) To recommend the procedure and
standards for certification, tests and
analysis of seeds ; and

(e) To carry oot such other functions ss
are supplemental, incidental or con-
sequential 10 any of the functions con-
ferred by the Act or these rules.

Export of Agricultursl Commodities

3082. SHRI NAVIN RAVANI: Wil
the Minister of AGRICULTURE be pleased
to state @

(s) thenames of the States which are
engaged in export of vegetables, fruits and
fruit products ;

(b) the value of the vegetables, fruits and
fruit products exported by those States dur-
jng the year 1983-84 ; and .

AUGUST 1), 1984
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(c) what steps are being taken te boost
the export of these items 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (s) States
which are engaged in the export of vegeta-
bles. fruts and fruit products include
Mabarashtra, Karnataka, Andhra Pradesh,
West Bengal, Himachal Pradesh, Assam,
Gujarat, Kerala, Punjab and the Union
Territory of Dethi.

(b) State-wisc data of export of vegota-
bles, fruits and fruit products are not main-
tained. However, exports during 1953-84 of
fresh fruits, vegetables and fruit products,
according 10 peovisional igures, are of the
order of Rs. 108 crores.

(c) Exports of fresh fruits and vegetables
are under Open Genersl Licence. A num-
ber of steps have been taken to promote
exports of these hems. These Include pro-
vision of cash compemsatory support and
import replenishment, facilitles for getting
necessary inputs.

Irvigation Target for Remainiag Period
of Sixth Plaa

-

3083. SHRI G.Y. KRISHNAN : will
the Minister of IRRIGATION be pleased
to state ©

(a) the target fixed to bring new fand
under irrigation In the country during the
remaining period of Sinth Five Year Plan,
State-wise ; ard

(b) how far Government have succeedod
in achieving the objects ; and

(c) the stops being taken to mect the
target 7

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
HARINATHA MISRA) : (a) The Annual
Plan for the remaining period of the VI
Frve Year Plan, le. 1984-8S, including
State-wise target for the yesr, is still to be
finalised.

(b) The additional irrigation potential,
anticipated 10 be achicved by the end of
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1983-84 is about 9.1 M. Ha., as against the
V1 Plan target of 13.74 M. Ha.

() Somc of the important steps taken 10
achieve the targets are : (i) Priority to com-
pletion of as many ongoing projects as possi-
ble by allocating the maximum possible
funds for them : (ii) Special cfforts at Cen-
tral level to ensure adequate coastruction
matetials {n short supply : (lii) Monitoring
of projects at State level and of select pro-
Jects at Central level.

Procorement and Stock of Foodgrales

3084. SHRI A K. ROY:
SHRI PHOOL CHAND
VERMA :

SHRI N. DENNIS :

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total procurement of foodgrains
in the country in 1983-8¢ and the stock as

SRAVANA 22, 1906 (SAKA4)
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on 1 April, 1984 with item-wise break-up ;

(b) same as on 1 April, 1983 and 1 April,
1982 and whether the stock is optimum this
year ;

(c) details of the demands of foodgrains
of the States for the last six months and the
supply with month-wise break-up ; and

(d) whether there is any decrease in the
demand from the States as compared to the
last year and better supply from the Centre
due to good harvest ; if 50, facts in detail ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) and (b). The total procurcment
of foodgrains out of 1983-84 crop, as on 4th
August, 1984, was 16.94 million tonnes.

The stock position with item-wise break-
up, as on Ist April, 1982, 1983 and 1984 was
as under :—

(1n million tonnes)

As on Rice Wheat Coarse Total
grains
1.4.1982 6.36 4.55 0.17 11.08
1.4.1983 s.24 5.64 0.22 11.10
1.4.1984 (P) 525 9.62 0.06 14.93
(P) — Provisional

(c) A Statement indicating demand, (lakh tonnes)
allotment, and offiak: of foodgrains during e T T
the period from January, 1981 t0 June, 1984 Janvary Demands Allotments
is attached, . to June ,

(d) Deuailed position about the demands 1984 143.12 90.05
and allouments in respect of various states ’
for the period January to June, 1984 and the 1983 143.11 78.89

corresponding period last year, is as under :
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Quality of Foodgrains Supplicd to people
at Cheap Rates

3085. SHRI AMARSINH RATHAWA :
Will the Minister of RURAL DEVELOP-
MENT be pleased to state :

(a) the quantity of foodgrainz allotted to
each State per month under the new scheme
to supply wheat and rice at subsidised rates
to poor section of the rurs) population ;

(b) the rate at which wheat and rice are
supplied to the people ;

(¢) whether Government have received
any complaints about the quality of food-
grains supplied ; and

(d) ifso, the steps being taken to supply
better quality foodgrains under the scheme
and also 1o ensure that the supply is regular
and also reaches the needy persons ?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIMATI MOHSINA KIDWAD : (a)
Foodgrains under National Rural Employ-,
ment Programme/Rura! Landless Employ-
ment Guarantee Programme which are now
being distributed to workers at subsidised

SRAVANA 22, 1906 (S4K4)
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rates are not allocated each month. Alloca-
tions of foodgrains to different States under
these programmes are made on half yearly
basis. Allocations made for the first two
quarters state-wise are given in the enclosed
statement.

(b) Wheast is supplied at Rs. 1.50 per kg.
and common rice at Rs. 1.85 per kg. If
common rice is not available, fine or super-
fine rice is supplied at Rs. 1.95 and Rs. 2.10
per kg. respectively.

(c) Some compllinu rentdin; the qua- ’
lity of foodgrains supplied by the Food
Corporation of India were received in the
past.

(d) To ensure the quality of foodgrains
supplied under the programme, it has been
laid down that joint inspections may be
cooducted by the officers of the state govern-
ment and the Food Corporation of India
and the foodgrains below ‘fair average qua-
lity’ (F.A.Q.) are in no case to be supplied/
accepted under these programmes. Food-
grains are also moved by Food Corporation
of India in advance to maintain regular
supplies. State governments have also been
requested to keep strict supervision over
distribution of foodgrains to ensure that the
foodgrain reach the workers for whom these
are meant.

Statement

Starement showing the allocation of foodgrains made under National Rurai Employment
Programme and Rural Landless Employment Guarantee Programme for the
first two gquarters of curremt year.

Quantity of foodgrains allocated for the first two quarters

of 1984-85
S). States/UTs Nldonal Rurll Rural Landless
No. Employment Employment Guarantee
Programme Programme
1 2 3, 4
1. Andbra Pradesn . 12,770 12,375 . .
2. Assam 3,500 3,375
3. Bihar 21,665 20,955
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s
6.

1.

2
Gujarat
Haryana
Himachal Pradesh

Jammu and Kashmir

8." Karnataka

9.
10,
1.
12
13.
14
18.
16.
17.
18.
19.
20.
21
2.

3.

Kerala

Madhya Pradesh
Maharashtra
Manipur

Meghalaya
Nagaland
Orissa

\
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9,140
5,963
13,170
17,160
140

230
138
9.713
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4,445
810
910
940

9,040
5.875

13,930

16,460
140

238
128
9,978

Punja»  (has been granted exemption from distribation of foodgrains)

Rajasthan

Sikkim

Tamil Nado

Tripura

Uttar Pradesh

West Bengal

A. and N. Islands
Arvoachs! Pradesh .
Chandigarh

D. and N. Haveli
Delhi

Gos, Daman and Diu
Lakshadweep
Mizoram
Pondicherry

Total

3,440 3,338
110 110
16,1 l6 15,895
528 . 518
25,210 24,358
16,260 16,040
158 138
118 110
20 20

%0 90

40 43

133 133
30 23
100 100
100 100
1,63,28> ) 1,60,020
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Large Scale Relcase of Free Sale Sugar
In the Market

3086. SHRI MADHAVRAO SCINDIA :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state ©

(a): whether Government have released
large quantities of sugar from the buffer
stock during the past three months viz.
May, June and July, 1984 ;

(b) at what level the buffer stock stood
in the beginning of May, June, July aod
August and bow it is compared with thas
buffer stocks at corresponding points of time
last year ; and .

(c) the circumstances warranting large
scale relcase from buffer stocks ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. MSS.
SANJEEV]I RAO) : (a) Government relea-
sed 2.00 lakh tonnes and 1.50 lakh tonnes
of sugar out of the buffer stocks for the
months of June and July, 1984 respectively.
No buffer stock was released for the month
of May, 1984,

(b) The figures are as under : —

SRAVANA 22, 1906 (SAK4)

(lakh toanes)
1st of the month 1983 1984
May 5.00 10.00
June 5.00 10.00
July 500 8.00
August 5.00 6.50

(c) The buffer stock of sugar has been
created and maintained by the Government
fo! using it in times of need to ensure
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adequate supplies of sugar in the frec sale
market for maintaining prices at reasonable
level. Since the need was felt in the month
of May, a part quantity of buffer stock of
sugar was relcased subsequently.

Allocation of amount to States under the
Accelerated Rural Water Supply Programme

3o87. SHRI MANMOHAN TUDU:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the number of problem villages iden-
tified in various States as on 30 June, 1980 ;

(b) the amount carmarked by the Centre
to accelerate water supply to those problem
villages in the Sixth Plan ;

(c) the amount allocated to different
States for the above purpose ;

(d) the number of problem villages in
ecach State supplied with potable drinking
water Tacilitics as on 30 June, 1984 ; and

(e) the details of the process made in
this regard in Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED USMAN ARIF):
(a) and (d). The number of problem vil-
lages identified in April 1980 according to
the criteria prescribed by this Ministry and
the number of problem villages out of these
covered till 30 June 1984 are “given in state-
ment-I.

(b) and (c). The amount of grant releas-
ed to various States/Union Territories under
the ARWS Programme during 1980-1984
and the amount released to States during
1983-84 under the Incentive Scheme are

given in statement-T11.

(e) Out of 23,616 problem villages iden-
tified in Orissa in 1980, 17864 villages were
covercd till 20.6.1984. The remszining pro-
blem villages are expected to be covered by
31.3.88,
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Statemesnt-I
Si. No. State/U.T. No. of PVs. PV covered from
on 1.4.1980 1.4.80 to 30.6.84
1 2 3 4
R B ——— iy -t —
1. Andhra Pradesh 8206 x 7029
2 Assam 15743 6673
3 Bihar 15194 = 12074
4. QGujarat $318 x 2%
S. Haryama 34400 1368
6. Himacha) Pradesh 7818 4293
7. Jammu and Kashmir 4698 x 1551
| B Karmstaka 15456 x 15443
9. Kerala 1158 x@ 93
10. ‘M.ldhy'l Pradesh s 24944z 213
1. Mabarashtrs 12938 x o126
12. Magipor 1212x 642
13. Meghalaya 2927 x 586
14. Nagaland (2] Ly 1)
18. Orissa 23616 x 17864
16. Punjab 1767 39S
1. Rajasthan 19803 x 13970
18. Sikkim 296 x 183
- 19. Tamil Nadu 6649 x 6138
20. Tripura 2800 2043
21.  Uttar Pradesh 28505 x 30406
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1 2 3 ‘
2, West Bengal 25243 § . 8779
2. AandN Islands 11 131
2¢.  Arunachal Pradesh 1740 BNTY:
25.  Chandigarh - -
2.  Dehi Y 89

27, Dadra and Nagar Haveli -_— : -
28. Goa, Daman and Diu 66 52

29. Lakshadweep - -

30. Mizoram 214 x 88
31.  Pondicherry 18 02
Total 230784 158024

.

Note: £: 3 Problem villages transferred to Delhi Development Authority and 7 problem
villages deserted.

x : Includes partislly carried villages also.
@ : locludes 390 villages covered in earlier years.
$

¢ Does not include coverage under Zila Parishad spot sources under MNP during
80-81 and 81-82.

Centrally sponsored Accelerated Rural Water Supply Programme
Release of Gramis to States|UT"s
Works Component

P (Rs. in lakhs)
Bl State/UT Releasod  Released under 1984-85
No. during incentive
1980-84 scheme 83/84 Allocation Released
upto 9.8.84
1 2 3 4 s 6

1. Andhra Pradesh 1829.72 400.00 743.23 518.00
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1 2 3 4 ) 6
. 2. Asuaam 203257 420.00 981.03 ) 686.00
3. Bibar 2991.16 271.00 1046.J0 729.00
4. Gujarat 1444.36 350.00 500.74 330.00
Haryana 1263.00 430.00 a0 252.00
6. Himachal Pradesh 1430.00 200.00 378.90 263.00
7. Jammu snd Kashmir  3239.51 Nil 1801.56 moln
8. Kamatsks 2390.54 72.00 930.19 663.00
9. Kerla 2666.95 400.00 1121.30 784.00
10. Madhya Pradesh 4165.43 60000 1669.56 1167.00
11. Msharasbtra 264755 93.00 975.40 670.00
12. Manipur $57.67 135.00 158.36 106.00
13. Meghalaya ° 1121.68 Nil 602.11 420,00
14. Nagaland T2 115.00 307.18 214.00
15. Orisaa 2549.32 450.00 1062.38 742.00
16, Punjadb 676.12 150.00 276.00 190.00
17. Rajastban 2656.62 750.00 3361.83 2392.00
18. Sikkim 3omn 125.00 .9 189.00
19. Tamil Nedv 2677.52 $00.00 943.5) 658 00
20. Tripura 91.00 70.00 149.78 99.00
21. Uttar Pradesh 7299.23 750.00 4091.16 2863.00
2. ] West Bengal ) 3454.58 300.00 1931.93 1351.00
23. A and N lslands 44.14 Nil 56.56 38.00
24. Arunschal Pradesh 167.00 Ni} 152.7 Nil
25. Cosndigarh - - - -
26. Delhi 23.00 Nil - -

3

Dadra and Nagar Haveli —
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1 2 3 4 5 6
28. Goa, Daman and Diu  97.72 4.00 51.07 35.00
29. Lakshadweep -— — - —
30. Mizoram 35.28 Nil 17.67 11.00
31. Pondicherry 48.50 Nil 25.60 17.00
Total : S54144.40 6611.00 24000.00 16629.00
wt feest Aore arferen ¥ g (s) tbe steps Government proposc to
¢ T8 WA T e take to enhance foreign exchange by ex-

3088. sh frgrm ey : war i st
wTavw el qg aATY € For w5 fe

(%) «f feeelt anz qifawr & fafwst
faaraY & ) a9 & wfus aug ¥ fegd <
w1 & qrey sk aifeat & et feadt
¢

(w) 3 frafon & & fag w1 w2
wQATRY?

aw fawm #, fmtw st mamw e
# oo Wit o1d fewm ¥ a9 A (W
wfewerdin) : (w) 15181

(@) 7€ faeelt qe oufrer & gfaa fear
} fs awT 0w oy siw@ safeaal &
frafaa s a3 fewrz fear arqar awd
¥ 7% qgt Ieesw (fowy) oxt & g @
wal frodl & aawesmal § qU @
g

Export of fruits and its impact oo
Domestic Price

3089. SHRIR.N. RAKESH : Will the
Minister of AGRICULTURE be pleased to
state :

porting temperate fruits like apples, plums,
peaches and cherries etc. to foreign count-
ries, where these fruits are not produced ;

(b) whether the demand of these tempe- .
rate fruits has iocreased to a considerable
extent, with the result that the prices of
these products have shown rising trend ;
and

(c) the steps Government propose to take
to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Ex-
ports of fresh fruits have been placed uader
Open General Licence. The Government
bave taken a number of steps inc'uding cash
compensatory support, import replenish-
ment, duty drawback facilities, to stimulate
exports of fruits.

(b) Demand of fruits goes up with the
increase in population aud their level of
income, tbereby putting pressure on their
prices.

(c) A number of steps have been taken
to increase the production of fruits, like :—

(i) ecstablishment of a National Horticu-
Iture Board to look after production,
marketing and processing of fruits ;

(ii) scheme for setting up elitc progeny
orchards-cum-purseries for supply of
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planting matcrial of high producti-
vity ;

(lii) technology for production of quality
apples in the main apple growing
States.

Evaluation of Irrigation Schemes to
Assess Probiemss of Secpage, Water-
Loggiag and Saliaity

3090. SHRI ANANDA PATHAK :
SHRI E. BALANANDAN :

Will the Minister of IRRIGATION be
pleased to state whether in view of the prob-
lem of scepage, watcr-logging and salinity
assuwning serjous proportions io a8 number
of canal systems and irrigatioo projects in
the country, Government are thinking of
srranging a comprehensive in depth evalu-
ation of all the irrigation schemes set up in
the past in te country ?

THE MINISTER OF STATE OF THE
MINISTRY OF IRRIGATION (SHRI
HARINATHA MISRA) : The Government
of India is seized of 1he problem of seepage,
water-logging and salinity in the command
areas of the irrigation projects.  lo order to
protect the land from the ill-cflects of
excessive scepage/ water-logging etc., Gov-
eruament of Iodia have been advising the
State Governmeots 10 take remedial measwy-
res which inclode tining of the caoal
systems, modernisation of the cristing
irrigation systems, conjuctive use of surface
and ground water, introduction of improved
irrigstion practices including warabandi
and obeervation of groundwater table to
take prompt remedial measures. Problems
of wateriogging arising is command areas
are looked ioto by the State Governments
and sppropriate measures are taken up.

Predactivity of Laad la Mabarashira

3091. SHR! BALASAHEB VIKHE
PATIL :
SHRI CHANDRABHAN
ATHARE PATIL :

Will the Minister of AGRICULTURE be
pleased 0 state :

(s) whether the productivity of land in
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Maharashtra is low and 87 ul‘uku out of
the total number of 237 talukas are frequ-
ently affected by drought ;

(b) whether the contribution of agricul-
ture to the net domestic production of the
State in 1979-80 was only 28 per cent corre-
spooding to the pational figure for the same
year which was as high as 40.6 per cent ;

(c) if so, whether Olm;nl Government
bhave had any occasion to go into this
disturbing phenomenen and if so, their
findings in this regard ; and

(d) in what way the Centre propose to
aid and adviso the State Goveroment to get
over this depressing situation ?

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (SHRI!
YOGENDRA MAKWANA) : (s) Tbe
productivity of foodgrains and other
principal crops in Maharashtra is generally
low as compared to all India levcis. As
regards the number of talukas frequently
aflected by drought, the information is being
coliected from the State Government.

(b) and (c). The relative contribution
of agriculture to the net domestic product,
at current prices, 10 Mabarashirs for 1979-80
is 26.8 per ceat, as compered 10 the ail india
share of 35.7 per cent. Apert from low
productivity in agriculture, the relstively
low percentage share of agriculture in the
et jJomestic product of Mahacashtra is
also ducto the fact that the Siate being
industrially more advaoced, the share of
manufactuzing sector for 1979-30 is as high
as 27.6 per ceot ss against 17.3 per cemt at
all-India level at current prices.

(d) The Central and the State Governments
are 1aking al) measures such as exteasion of
irrigation coverage, iocrease in inputs
application and arrangements for supply of
various ioputs, adoption of dry [armiog
wechnology, intensification of ressarch and
cxtension, etc. (o0 raiss the production
apd productivity of various crops grown in
Maharashtra.

TN WYY qzoTeG ety & wwwrfeal
& aval & frg srwfae ww o sawewn

3092. st O ww mww «wi:
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wan o §) aravawa T6 &

Opening of DMS Depot in Shantinlketaa
Coloay, New Delhl

3093. SHRI DIGAMBER SINGH : Will
the Minister of AGRICULTURE be pleased
to refer to the reply given to Uastarred
Question No. 3574 on 19 March, 1984 regar-
ding opening of DMS Depot in Shantiniketan
Colony, New Delbi and state :

(a) the further progress made in the
opening of a Delhi Milk Scheme Depot in
the Shantiniketan Colony, New Delhi ;

(b) whether the M.C.D. to whom a
reference was stated 10 have been made
aliotted any site for the purpose ; and

(c) if not, the reasons for the delay ngd
steps being taken to get the matter expedit-
ed ?

THE MINISTER OF STATE IN THE
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MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) ¢ (a) to (c).
Municipal Corporation of Delbi (M.C.D.)
has allotted a site near Electric Sub-Station
in a corner of Third Street, Shantiniketan
to set up a Milk tooth. Accordingly, Addi-
tional Town Planner, M.C.D. has been re-
quested to obtain the approval of the above
site from Delhi Urban Arts Commission and
convey the same to Delhi Milk Scheme for
further action.

National Policy for Housing in Urban and
Rural Areas

094. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether Government have framed
any national policy for “housing™ in the
urban and rural areas, 30 as to provide a
house to every houscless family in the pear
futare ;

(b) if so, a brief outhne thereof and the
total amount aliotted for this purpose in the
last year of the Sixth Five Year Plan ; and

(c) if not, whether such a policy would
be framed well before the beginning of the
Seventh Five Year Plan ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN) : (a) to (c). The national
policy on housing places emphasis on the
need to reduce substantially the number of
shelterless people and to provide conditions
for others to improve their housing environ-
ment. To achieve this objective the Mini-
mum -Needs Programme places a high prior-
ity on the provision of house-sites and assis-
tance for construction of houses to rural
landless workers and artisans. In urban
areas, direct public sector assistance bhas
been provided for in the Sixth Plan for
housing of the economically weaker sections.
The plan outlay for Housing (including
Police Housing) for the year 1984-85 is Rs.
401.36 crores.
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S-4 Scieatists ia 1.C.A.R

3095. SHRI AJIT KUMAR SAHA : Will
the Minister of AGRICULTURE be pleased
10 state: .

(a) whether ICAR oquates positions of
S-4 Scientists at ICAR beadquarter and at
Institutes for the putposes of selection and
appointment though beither duties nor
minimal essential qualifications are identi-
cal in the two positioos ;

(b) what is the mechanism in ICAR for
the removal of gricvances of Ns scientists ;

(c) whether members of the gricvance
committee are clected by scientists or not ;
and

(d) whether Government proposs (o
modify the relevant rules with a view to belp
its scieotists ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) AN
positions from S-4 oowards, whether at the
Headquarters, or at the lastitutes form a
part of the Research Management Positions.
AW appointments t0 the Research Manage-
ment Positions including S-4 positions under
the Council cither at tbe Headquarters oc at
the lastitutes are made in accordance with
the Rescarch Mansgement Positions Rules.
The essential qualifications and eaperience
required for the different posts are almost
identical. According to the terms of their
appoiniment, they are required to serve
anywhere in India and can be assigned any
duty by the Competent Authority.

(b) The Council has a Class-] and above
Officers Grievances Commitiee in which
Scientisys are also represcated. The Chair-
man of the Committee is also a Scientist.
Besides Scientists, the Committee comprises
Officers of the technical and administration
categorics also. Moreover, scientists and
other categories of Officers are free 0
represcnt their grievances 1o the concerned
competent autborities. 7

(c) The member of the Grievance Com-
mitlec representing the scientists’ category
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is elected by the sclontists concefnod.

(d) The present arrangements are consi-
dered to be satisfactory and every effort
is made to help the scientists.

Coastruction of Multi-storeyed Bullding
in Motia Kban, Delhi

3096. SHRI1P. RAJAGOTAL NAIDU :
Will the Minister of WORKS AND HOUS-
ING be pleased to state

(a) whether Delhi Development Authority
proposs to construct scif-financing flats in
malti-storeyed buildings in Motia Kban area
for allotment to public ;

(b) whether comstruction of these
multi-storeyed buildings bas commenced ; if
90, the progress made so far ;

(c) when these buildings arc eapected 0
be ready for allotment ; .

(d) the number of instalments of the
price money already recovered or in the pro-
cess of recovery from the allottees during
the next three months and the percentage
ratio of the recovered money 10 the total
cost of the fiats ;

(e) the time gap between recovery of
more than half and more than three-forth of
the price and bandling over possession of the
flats ; and

() the porms laid down 10 compensate
the allottees foe Joss of interost on the depo-
sits of instaiments ? .

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OPFP
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) Tenders have already boen received
in respect of 2 towers (128 flats). For the
remaining 3 towers tenders will be invited as
soon as ths temporary encroachments are
removed.

(¢) DDA Ims reported that the flats are
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expected to be ready in 3 to 3} years time.

(d) and (e). Most of the allottees paid 2
instalments towards the cost of the flat
which is 45% of the estimated cost of the
flat. The time schedule for payment of
cstimated cost in respect of these flats is as
under :

1. 25% (including the amount paid as
registration money) 10.4.83

2. 20% 10.1.84
3. 25% 10.10.84
A, 20% 10.7.85

5. 10% +difference, if any, between the
estimated cost and the cost on com-
pletion.

(f) As per terms given in the brochure
in case the flats do not gct completed within
3§ years, the allottees would be compensated
by payment of interest @ 7% p.a. on the
amount deposited by them beyond 3§ years
from the date of acceptance of application.

No bstter ofl stock with Delbi Milk
Scheme

3097. SHRI VIJAY KUMAR YADAY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether DMS had 0o butter-oil in
stock oo 11 May, 1984 and could recoansti-
tute milk for supply on nest day only after
supply of butter oil was received in the
night ; if so0, what alternative arrangement
Government propose to avoid disruption in
milk wgply s and

(b) the quantity of CLUSA gifted S.M.P.
allotted to D.M.S., month-wise from May
to July, 1984 and quantity proposed to be
allotted till March, 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Itis not
correct that Delhi Milk Scheme had no
Butter Oil in stock on 11-5-1984 for recons-
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titution of milk.

(b) The quantity of S.M.P. received from
CLUSA as gift forms a part of the stock of
the Indian Dairy Corporation (IDC) along-
with indigenously procured S.M.P. and gift
S.M.P. received from E.E.C. Issues to,
dairies arc made from the pooled stock. It
is accordingly not possible to indicate the
allotment of the CLUSA gifted S.M.P. to
D.M.S. from May to July, 1984.

The anticipated issues to D.M.S. and
other dairies will depend on factors like their
fresh milk procurement, their actual require-
ment, availability of stock, policy for issue
etc. Therefore, 1.D.C. has not earmarked
any specific quantity for D.M.S. to be allot-
ted till March, 198S.

Deferriag the payment of nco..d instal-
ment by the allottees of Vasant Kun)
under SFS

3098. SHRI UTTAMRAO PATIL : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the Delhi Development
Authority issued a public notice in the local
dailies like ‘Hindustan Times’, on 26 July,
1984 deficring the payment of the second
instalment by the allotiees of flats at Vasant
Kunpj under the Seif Finance Scheme wbo
had been issued demand letters for its pay-
ment.

(b) if so, the reasons therefor ;

‘(c) whether it has created a panic
amongst the allottees of MIG flats who had
earlier paid the first instalment ;

(d) the number out of them who had
written to the DDA withdrawing from the
allotment ; and

(e) whether Government propose to allot
alterpative MIG flats in other South Delhi
colonies to such of the allottees who had
carlier paid the first instalment instead of
keeping them in suspense indefinitely ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
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MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARIJUN) : (a)aod (b). Yes, as
the construction has not yet started.

(c) It was considered appropriate that
20d and 3rd instalments should not be reco-
vered because the coonstruction bas not
started and the public informed about it.
No sense of panic has boen reported.

(d) A few persons have applied for with-
drawal from the scheme aﬂc.r 26/7/84. The
exact number of requests for withdrawals
cannot be given at present as the last date
for payment of first instalment will expire oo
15/9/84 in & number of cases.

(¢) No. The construction of flats is likely
to be started soco.

Coustruction of shope in residential
premises in the reseiticment
. coloales
3099. SHRI N K. SHEJWALKAR :
Will the Minuster of WORKS AND HOUS-
ING be pleased 10 refer 10 the reply given to
Upstarred Question No. 14 on 23 July, 1984
regarding construction of shops o residen-
tial premises in the resettlement colopies
and lay s copy of the DDA resolutions No.
140 dated 29 December, 1976 and 137 dated
1S July, 1978 oo the Tabic of the House and

-
swte : .

(a) whether house owper tenants in resi-
dential colonies 10 Delhi are allowed to run
shops inside dwelling units ; and

(b) the number of prosecutioos for runn-
ing of shops in dwelling units carried out by
DDA in esch colony listed in assurance ful-
filled oo 5 November, 1983 in respect of
USQ No. 2353 dated 8 August, 1983 giviog
details of each prosecution and pature of

offence ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUSING
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : (s) and (b). The iofor-
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mation is being collected and will be laid on
the Table of the Sabha.

asq afcadtwen « gt Qe
¥ afae won

3100. st farwr vw gwwfen : wv
Faurt waht ag aard & gor 6T e :

(%) war eier AT afcdan w wrR
iy gtwar & wmfae fear qar § ;

(w) afe Y, &) x@ ageage Fwk afc-
AT N AN wrF mfawAas@A &
wresTm § ; A

(o) avasveY salur war § ?

forart wavwg & veg s (W gfonw
faw) : (¥) & (%) avwaa: vwEna § i
e fpa s csmfamrqey e &
I $X %1 W feqr amr § 1 U
ST & i) o of@inar g &) aw-
AW evwfa aur Q1w AN &1 agERa
AT S Y $ET Iw aEw S awga
¢t Feay § 1 G AW &3 o weht dare
fear ar § A gaforg ait ag aft s
AT geat fe aqr vatATA @@ gfErwAT W)
gt Swasity gra ¥ fsqrgaga & fag
mfaw sx @

Project modalities of Raflway Siding at
Rasita! Rallway Statios

3101. SHRI ARJUN SETHI : Will the
Minister of FOOD AND CIVIL SUPPLIES
be pleased to refer t0 the reply given 10 Un-
starred Question No. 5984 oo 2 April, 1984
regarding Railway siding at Ranital Railway
Swstion to mipimise loss in F.C.L and
state :

(a) whetber the required layout plan for
providing siding for Food Corporation of
India godowns at Ranital Rallway Station
in Orissa has beeo submitted by the Mipistry
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of Railways to his Ministry for depositing
the amount of Rs. 61 lakhs for its construc-
tion ; *

(b) if so, whether the amount' to be spent
on its construction has been deposited on
demand with the Railways ; and .

(c) if 50, the details of the latest develop-
ments in this regard ?

*THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO) : (a) No, Sir.

(b) and (¢). Do oot arise.

Research support to Oillseeds production
by ICAR

3102. SHRI AJIT BAG : Will the Minis-
er of AGRICULTURE be plcased to
state ¢

(a) what research support ICAR gives
for oilseeds production enhancement and
where ;

(b) the details for Fiftb and Sixth Five
Year Plans, scparately, along with program-
mes proposed for the Seventh Five Year
Plan ;

(c) the expenditure, year wise, between
1975 10 1984 incurred by ICAR on oilsceds
research programmes, State-wisc and how
much improvement in oilseeds production
and productivity occurred io each State from
1978 upto 1982 ; and

(d) whether Government are satisfied
with the outcome of rescarch and if not,
corrective steps proposed to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) and (b).
Separate statemcnts con‘aining details of
. research support given by the Indian Coun-
cil of Agricultural Research for enhancing
_oilseeds productivity and the details of the
~ Fifth and Sixth Five Year Plans are given in
U Statement 1 with Aacacimes T oan P2

SRAVANA 22, 1906 (SAKA)
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(c) The required information is being
collected and will be laid on the Table of the
House.

(d) Yes, Sir.
Statement-1

The Indian Council of Agricultural Re-
search has taken a number of steps to aug-
ment Oilseeds research, particularly for pro-
ductivity. The following programmes on
oilseeds research are in progress :

1. All Indian Coordinated Project for
Improvement of oilseeds with 83
crop-based research centres alongwith
the Directorate of Oilseeds Research
at Hyderabad (list of centres enclosed
in Annexure I).

2. National Research Centre for Ground-
nut, Junagadh.

3.“All India Coordinates Project for the
Improvement of Soyabean with 18 re-
search centres (see Annexure 1I).

4. Four advanced research centres for
intensifying rasearch on rapeseed-mus-
tard, safflower and sesamum at Pant-
nagar, Hissar, Indore and Vridbhacha-
lam, respectively with support from
the International Development Re-
secarch Centre, Canada.

5. Strengthening of rapeseed-mustard
rescarch at five centres namely, Ludhi-
apa, Jobner, Kanpur, Kalyani and
Shillongani (Assam) under the Indo-
Swedish Joint collaborative pro-.
gramme.

6. Sixteen Command Area Rescarch
Centres for intemil‘yin.’mearcb on
oilsceds and pulses-based cropping
systems under irrigated farming condi-
tions (Annexure 111).

7. Training-cum-Communication Centre
for Oilsceds development at Hydera-
bad.

- —_—
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dry-farming areas for dissomination of
available technology on oilsceds for
increased production (Annexure 1V).

Scheme on production of breeders®
sced for all oilseed crops excluding
sunflower,

Scheme for production of eli}e and
super eolite seed of sunflower.

Twenty ad-hoc research schemes in
operation to promote rescarch on
various aspects of oilsceds production.

addition, oilsceds research is being

conducted by the Indian Agricultural Re-
search Institute and Dryland Agricultural
Research Projoct. Extension Education
activities are also being organised by the
ICAR under different schemes such as
Naticoal Demonstrations, Krishi Vigyan
Kendras, Lab-to-Land programmes etc.

Asmexzure-1

Cropwise list of Oilsseds Research

Centres covered under I.C.AR.
Project

1 Geoundast

L.

10.
1L

12.

Ludbiana (Punjab)
Maiopuri (U.P)
Khargone (M.P.)
Junagadh (Gujarat)
Jaigaon (Mabarsshtra)
Latur (Mabarashtra)
Chiplima ((?hil'l)
Kadiri (A.P.)
QGarikapadu (A.P.)

Rajendranagar (A.P.)
Dbarwad (Karnataka)

Raichur (Karnataka) .

AUGUST 13, 1984

13.

14.

15.

16.

17.

Written Answers

Kolar (Karnataka)-

Coimbatore (Tamil Nadu)

Aliyarnagar (Tamil Nadu)
Tindivanam (Tamil Nadu)
JARI, RRS, Hyderabad.

Durgapura (Rajasthan)

NIN, Hyderabad, Afiotixin

II. Sesamam

2.

3.

Sumerpar (Rajasthan)
Amreli (Gujarat)

Jabalpur (M.P.)

Jalgaon (Mabarashtrs)
Bbubaneswar (Orissa)
Jagtial (A.P.)
Yellamenchili (A P.)
Coimbatore (Tamii Nadu)

Jhansi (U.P)

IM. Rapesced and Mestard

w. N

s

Shillongani (Assam)
Berbampore (W.B.)
Pantoagar (U.P.)
Katihar (Bibar)
Hissar (Haryana)
Bawal (Haryana)
Qwalior (M.P.)
Faizabad (U.P.)
Palampur (H.P.)
Sbalimar (J llld. K)
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11. Durgapura (lelltbln?

12.

Kanpur (U.P.)

IV Saaflower

2,

3.

4.

S.

Digraj (Maharashtra)
Akola (Maharashtra)

Bangalore (Karnataka)

Coimbatore (Tamil Nadu)

IARI, New Delhi.

V Saffiower

Varanasi (U.P.)
Jalgaon (Maharashtra)

Rajendranagar (A.P.)
Annigeri (Karnataka)
Coimbatore (Tamil Nadu)
Phaltan (Mabarashtra) -

V1 Niger

Raochi (Bibar)
Jabalpur (M.P.)
Igatpuri (Mabarashtra)
Similiguda (Orissa)

Raichur (Karnataka)

VII Linseed

Kanpur (U.P.)
Mauranipur (U.P.)
Raipur (M.P.)

Kanke (Bihar)
Palampur (H.P.)
Faizabad (U.P.)
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-

Akola (Maharashtra)
Durgapura (Rajasthan)
Castor

Dantiwa<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>